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SUBMISSION OF JOINT REPORT IN COMPLIANCE TO THE
DIRECTIONS OF THE HONBLE NATIONAL GREEN TRIBUNAL
DATED:03.09.2021 and 18.11,2021 IN ORIGINAL APPLICATION
(O.A.) No. 85 OF 2021 FILED BY M/s. PARISARA HITHARAKSHANA
SAMITHI VERSUS UNION OF INDIA AND OTHERS.

1. It is submitted that the Hon'ble Tribunal by order dated
03.09.2021 directed the Joint Committee to file a report on
environmental compensation for non-compliances notice

due to the stone quarrying and crushing activities.

2. It is submitted that there are 10 No’s of quarry leases
granted in the area. Out of which, 05 quarry leases are
operational and out of the remaining 05 quarry leases, 02
quarry leases are idle from the date of execution due to local
problems and 03 quarry leases have not obtained other

relevant statutory clearances and have not commenced their

quarrying operations.

ACTION TAKEN BY DEPARTMENT OF MINING AND GEOLOGY

3. It 1s submitted that the State of Karnataka by order in
No.FEE 25 FNG 2008 Bengaluru Dated 04.02.2009(UNIQUE
No.35) mandated payment of Environment Protection Fee
(for short EPF) under the “Polluter Pay Principle”
calculated at the rate of Rs.34,006/- per acre as a
compensation. Said amount is paid by 07 working lessees

before execution of lease deed. Copy of the G.O No.FEE 25
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FNG

2008 Bengaluru Dated 04.02.2009(UNIQUE No.35) is

produced as ANNEXURE-R1,

4. It 1s

Mine

8-H:

submitted that rule 8-H of The Karnataka Minor

ral Concession Rules reads as under:

Mine Closure Plan.--- Every quarry shall have Mine

Closure Plan which shall be of two types: (a) Progressive Mine

Closure Plan: and (b) Final Mine Closure Plan.

(1) Submission of Progressive Mine Closure Plan.---(a)

The lessee/licensee/working permission holder shall, in

case of fresh grant or renewal of quarry lease/licence/

working permission, submit a progressive mine closure

plan as a component of quarrying plan to the Competent

Authonty as the case may be.

(b)
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The lessee/ licensee/ working permission holder shall, in
case of existing quarry lease/licence/working
permission, submil a progressive mine closure plan to
the Competent Authority, as the case may be, for
approval within a period of one year from the date of
commencement of the Karnataka Minor Mineral

Concession (Amendments) Rules, 2013.

The lessee/licensee/working permission holder shall
revieww the progressive mine closure plan every five
years from the date of its approval in case of existing
qguarry or from the date of opening of the quarry in case
of fresh grant or from the date of renewal of quarry

lease/ licence/working permission, as the case may be,




and shall submit to the Competent Authority, for its

approval,

(d) The Competent Authority, as the case may be, shall
convey his approval or refusal of the progressive mine
closure plan within one hundred and twenty days of the
date of its receipt.

fe) If approval or refusal of the progressive mine closure
plan is not conveyed to the lessee/licence/working
permission within the period as specified in clause (d),
the progressive mine closure plan shall be deemed to
have been provisionally approved, and such approval
shall be subject to final decision whenever

communicated.

(2) Submission of Final Mine Closure Plan.---(a) The
lessee/ licensee/working permission holder shall submit a
Jfinal mine closure plan to the Competent Authority, as the
case may be, for approval one year prior to the proposed

closure of the quarry.

(b) The Competent Authority, as the case may be, shall
convey his approval or refusal of the final mine closure
plan within one hundred and twenty days of the date of
its receipt to the licence/lease holder or his qualified

person.

(e} If approval of refusal of the final mine closure plan is not
conveyed to the license/lease holder or his qualified

person within the period as specified in clause (b), the

i
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Jinal mine closure plan shall be deemed to have been
provisionally approved and such approval shall be

subject to final decision whenever communicated.

[t 1s submitted that the quarry lease holders have
submitted Final Quarry Closure Plan which contains
Environment Management Plan (E.M.P.). The EMP includes
Reclamation  Proposal, Programme of Afforestation,
Treatment and Disposal of water from mine, Protective
Measures for Ground vibration /Air Blast caused by blasting
etc. The quarry plan also contains Closure Plan which
includes air, water quality management, waste
management, top soil management and rehabilitation cost
estimation. Copy of the quarry plan is submitted as
ANNEXURE-R2.

tn

. It 1s submitted that the quarry lease holders have submitted
Bank Guarantee/Bond as a security amount to the Dept of
Mines and Geology during quarrying period. If these lease
holders make default in payment or violate the quarry lease

deed conditions, then the security amount will be forfeited.

6. It is submitted that Karnataka State Pollution Control Board
has submitted the report imposing Environmental
Compensation(EC) for non-compliances noticed in 3
numbers of stone crushes located in Devarayasamudra and
Yelagondanahalli Villages and further stated that the

Environmental Compensation paid by the Stone Crushers
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has been debited to the Karnataka State Pollution Control

Board and the details are as below :

List of Stone Crusher Licenses in Devarayasamudra

Sy.No. -
SL. & Foem-C [Environmental
Xo. Name extent Land Type | No. & date | Validity compensation)
in of grant imposed by
r— KSPCB in Rs.
1. |GVV 758 Patta Land | 89/2018-19| 09.01.2024 | ---
Stone 2.00 (NA 10.01.2019
Crusher Converted)
2. | Millenium | 792 Patta Land | 03/2018-19| 31.03.2024 | 2,66,250/-
Crusher 1.14 (NA 10.05.2019
Converted)
Stone Crusher Licenses granted in Yelagondanahalli
3. | Balaji 69 Patta Land | 84/2018-19] 25.12.2023 | 2,66,250/-
Crusher (NA 26.12.2018
Converted)
4, | SVS & | 68 Patta Land |85/2018-19 | 13.11.2023 | 2,66.250/-
Associates (NA
Converted)

M/s. GVV Stone Crusher was not operating since one year

and authorities have completely dismantled the old plant

and machineries

and

installation of new plant

and

machinery work is under progress. Hence, Environmental

Compensation was not assessed. Copy of the KSPCB report
dated 12.11.2021 is produced as ANNEXURE-R3 To R7.
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7. It is

submitted

that

Compensation of

Rehabilitation cost of guarry leases in Sy.No.

the estimated

199 of

Devarayasamudra and Sy.No.64 of Yalagondanahalli and

Bank Guarantee/Bond submitted are as below:

Extent Bank
SL. Rehabilitation
Name In Period Guarantee
No. Cost (in Rs.)
acres | Ifﬂ R"]
1. GVV Construction. 5.00 20 years from 7.00,000/- 7.45,072/-
| OL.B73 17.09.2008
1 i .
2. | S.Kumar | 4.00 20 vyears from 2,10,000/- | 5,75,756/-
QL.922 ' 01.02.2010
3. | T.V.Srinivas 2.00 |20 Years from 2,00,000/- | 2,15,090/- |
| QL.928 12.04.2010
i | P-M.Grunites 10,00 10 Years from | No Rehabilation 50,000/-
| 1017 29.08.2016
5. PMJ Constructions | 10.00 10 Years from | No Rehabilation 50.000/- |
Export Pvt Lid 29.08.2016
6. K. Srirama 10.00 10 Years from 4,20,000/- | 18,78,452/- |
19.03.2020
7 M/s. United Infra 10.00 | L Not Executed ?.U{J.ﬂﬂﬂf;“ 6]
8. M/s.United Infra 10.00 QL Not Executed 7.00,000/- 0|
l 1
List of Quarry Leases granted in Sy.No.64 of Yelagondanahalli |
(9. [M/s. Balaji [4.00 |10 Years from | 6,00,000 8,53,940
| |
Granites 23.08.2008
10. | M/s SVS Associates | 6.00 30 Years from | 7,00,000 1 10.24,000
|
27.08.2008 |
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It is submitted that The Karnataka Minor Mineral
Concession Rules 1994 empowers the authority to impose
penalty for violation of lease deed conditions and non-
compliance of EC conditions shall also be treated as lease
deed violation conditions. Under rule 6(3) of The Karnataka
Minor Mineral Concession Rules 1994 (for short KMMC
Rules 1994) penalty for violations/breach of conditions for
building stone is Rs.10000/per instance. The officers of
Mines and Geology, Kolar District have taken necessary
steps and collected penalty required for implementation of
rehabilitation plan and carried out survey using
Drone/DGPS and assessed the quantity of mineral
transported and imposed penalty for transportation of
mineral in violation of condition of lease deed and the

lessees have paid the penalty. The details are as follows:

SL.
Nao.

Dispatch of
mineral in Penalty
Extent
Name Period violation of | collected
In acres
conditions iIn Rs.)
(In MT)

GVV Construction, 5.00 20 years from | 6,422 1926600/-
QL.873 17.09.2008

S.Kumar 4.00 20 years from | 54,153 3249180/ -
QL.922 acres 01.02.2010

T.V.Srinivas 2.00 20 Years from | (ldle) | 0
QL.928 12.04.2010

P .M.Granites 10.00 10 Years from | O (Idle) | 0

1017 20.08.2016 ‘
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PMJ Constructions | 10.00 10 Years from 'U_|Idh:] 0

=
| | Export Pvt Ltd 29.08.2018 l

6. | K.Srirama 10.00 | 10 Years from 0
‘ ‘ ‘ 19.03.2020 | |

7 M/s.United Infra 10.00 ‘ QL Not | O (Idle] ‘ 0
_ Executed |

|Hf-s, [ M/s.United Infra | 10.00 QL Not | O (ldle) ‘ 0

Executed

9 ‘?‘-."[_"5 Balaji Granites | 4,00 | 10 Years from | 3690.53 1107159/~ |
| | | 23.08.2008 | | |
[ 10. [ M/s SVS Associates | 6.00 30 Years from | 10455,51 3136653/-
| ! | 2?_{15_51005 | | J
A copy of the Drone/DGPS survey report and statement

submitted by Senior Geologist for payment of penalty is produced

as ANNEXURE-RS8 to R9.

ACTION TAKEN BY SEIAA, KARNATAKA

1. During the Joint Committee inspection held on 28.06.2021,

the Member representing SEIAA, Karnataka have identified
several non-compliances to the Environmental Clearance
(EC) conditions and some of the non-compliances appears to
be violation of EC conditions. Some of the identified major
violations include inadequate bench heights, non-
maintenance of buffer areas, inadequate safety measures as
proposed in EC, no documentary evidence to establish
compliance of CSR/CER activities etc. which are non-
compliance/ violation as per EC. Accordingly, SEIAA,
Karnataka have calculated environmental compensation as

per Polluters Pay Principle. Copy of the report submitted by
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SEIAA is enclosed as ANNEXURE-10. However, during the
joint committee meeting, most of the Members opined that
calculating compensation for the entire amount of material
extracted may not be an appropriate decision by SEIAA, for
which it was noted that all the quarries would be issued a
show cause notice and an opportunity for hearing would be
provided and based on that SEIAA, Karnataka would take

further appropriate decision.

ACTION TAKEN BY THE REGIONAL OFFICE OF MOEF&CC

Based on perusal of records available, it was noted that
none of the operating quarries have submitted their half
yearly compliance reports (HYCRs) to the Regional Office of
MoEF&CC and non-submission of half yearly compliance
reports are a major non-compliance as per one of the
General Conditions in EC granted by SEIAA, Karnataka.
Accordingly, MoEF&CC have issued notices to all the
quarries to submit their HYCRs within one month and also
directed the Member Secretary, SEIAA to take appropriate
action as deemed fit as they are empowered to act against
such violations/non-compliances as per S.O0 637 (E) dated
28.02. 2014.A copy of the report is submitted as
ANNEXURE-R11.
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The report of the Joint Committee is submitted to Hon'ble

NGT (S£) for further appropriate directions/ orders in this

martter.

Dr. Selvamani.R
DC, Kolar District,

Kamataka State.
1

| Shri. Shivashankar. E

|
Deputy Conservator of Forest
_| (DCF), Kolar District, Karnataka.

: s .I"L-MJI\M:{", )
|

| Smt. Padmawathe R.

Deputy inspector General of Forest
Senior Officer from Ministry of

| Environment, Forests and Climate
Change (MoEF & CC) Regional
Office, Bangalore.

| ¢
| “-:;L ,Y%mn.‘f- M{'\&\h

-
—

[De- TRAL CRIGHNNY
c;m?k;; on bt e\ Yok Yadoauathe

' &1}’\"” Cemtoine & s\ AEx v
W\

Shri. Mahantesha T.

' Joint Director, South Zone,
Department of Mines & Geology
Mysore, Karnataka.

Shri. Ravikumar JK

Scientific Officer,

Karnataka State Environment
Impact Assessment Authority
(KSEIAA)

.hll' 2 _*"'"*H

(i

Smt. Rekha R.

Senior Environmental Officer,
Bangalore East, Zonal Office,
Karnataka State Pollution Control
| Board (KSPCB), Bangalore.
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p Preamble:

on'the Environment both | in terms of dﬁplelmrﬂ of natural fesources and in terms
of polluting air, water and soil environment.

Taking the, environmental loss due to mining / qummg in to account,
while dwcmng forest land for the norrfurcstry purposes, Government of India

have stipulted mandatory raising of compensatory .aﬁ'mjcstnhnn equal to the
extent of mining in non forest land and that to he declared subsequent]

reserve/protected forest. The cost of compensatory afforestation islevied on the
mining cases in forest land. Even there is ‘a_provision.in .the ‘Forest
Lcnnauwatinn} Actv1980, guidelines vide para 3.2 (VI) to raise compensatory

R aifnrﬁlatmn over double the extent in degraded Forest land in certain category

of -public interest projects. The whole objective -of raising compensatory

=oredfiorestation |s mainly to compensate/minimize. the environmental losses
miﬂt -.,-nm:'..-'. s -r.ta

St | | ABY
%ﬁ

fﬁ@)
ilun 14 Supreme Court in the order dated 1-8-2003 in1 A No. 826 and

0. 566 in W P (cm[} No. 202 uf 1995 in the matter af
“afforestation has even directed for collection of ‘Net pr:scm
‘anuc (NPV) [mm the user agency for Forest land appmvcd for diversion. In
e compliance of this, the state Government in Forest, Ecology and Environment

b e 5T Department vide notification No. FEE 273 FGL 2002 dated 17- 1-2004 have
.&J,_", fixed the NPV

of Rs. 5.80 lakhs per hectare to’ Rs.9.20 la akhs per Hectare duly

_-""'--..

1

Scanned with CamScanner



S s

Calegorizing the Talukas of the State

depending upon the classification of
Yegetution i the '

Forest land.

The whole purpose of levying
Present Vajye (NPV)

due 1o diversion of fo

compensatory afforestation and Net
IS to mitigate/minimize the environmental losses sustained
restland. Bven though such a mechanism exists for use of
for mining purpose,. the same is not made applicable to
miningx‘quan;.rlng activity in non forest land / agriculture land /revenue land,

in spite of the fact that environmental degradation impact is more or less same
in'magnitude. ;

-Forest . land

The 1fsue. was discussed in: the State Emrimm;mnt clearance committee
meeting held on 17-7-2008 and therein it was decided to take a policy decision
on  this -issue of mining/quarrying, etc. which leads to -environmental

degradation. % '

Therefore considering the merits and principles stated abgvn end
following the principles of “Polluter to Pay”, the Government has agreed in
principle to impose ‘- Environment Protection Fee’ for mining'/ quarrying in
the non Forest-land / patta land / Revenue land,- for mitigating the

environmental losses so sustained.

Compensatory afforestation charges are revised to R.s.}ﬂ,ﬁﬂw Ha.

vide. Govt. order No, FEE 102 FAP 2008 d.ﬂle::[ 15.10.2008. The Government

, are of the opinion that the Environment Protection Fee proposed to be

inllpuscd for mining/quarrying in non Forest Land/ patta. land / R.nm?u:

land should at least be on par with the compensatory aﬂ'or;m;::
charges  fixed by the Government vide Guvm'tmmt D::dcr No f':‘EE 1 2

2008 dated 15.10.2008. It is therefore decided to impose “Environment
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cle. Henu:ﬂ-mmdﬂ
- : 25 AN
SR { ORE
DATED 04.02.2009 (UNIOH .

In view ] ,

¥ Government h::em::j:::j:f ;::'dcﬁsim s “ s
) ironment Protection Fee at the rate of

Rs.84,000/Ha. (Rupecs eighty four thousand per Hectare) only on the 7on

forest land / patta land / Revenue land that is permitied to use for

mining/quarrying. This order shall come in to force with immediate effect.

'R.tmmancc of the “Environment Pmtﬂchﬂn Fee” shnli be msured as follows:

(a) In_the case of nngning min;gg [ qua m:ing cases w'hr:rc Mining /

uarryin ase fhas be
The Director, Mines and G:ulugy Depa:tmcnt shall inform .
this mandatory provisions t6 all the mining/quarrying lease halde.rs and ~
ensurc that Environment Protection Fee for the‘Lease arca gt the rate of
Rs.84,000/Ha. is remitted within 3 months from the date of this Order.

min es where eMi n warrying Lease i to bhe

(b) In the

issued: _
The Director, Mines and Geology Department shall ensure

that Environment Protection Fee for the Lease arca at the rate of
Rs.84,000/ha. | is rc.mmr:d whﬂ: issuing the lease order.

I
-

. J
4, oy 0 ;'.‘

of h.iinﬁ-and Geology shall repnrt'thc monthly receipt of
to‘the

The Director
¢ Protection Fee separately for the ongoing and fresh cases

~ Environmen
- gecretary to Govt, Depattment of Ecology and Environment.t *

-
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The
. Proponcnt shall remit the Environment Protection Fee at the above
€ for the sanctioned lease

Treasury 1 Head of Account

area for mining/ quarrying 1o the Government
“0406-01-800-0-11 Environment Protection Fee,

2 ;
adm he Kamataka State Pollution * Control Board and thﬁ District
Lmsuatlon shall ensure the full payment of the Environment Protection Fee

i
mposed a5 per this order before the issue of necessary CFO / other statutory
clearances for m:n1ngfqual'-l‘}r'mg

-

This Ol'dt..r is 1ssucd with the concurrence of the’ annca Department vide
No. FD 487 £xp-2/2008 dated 4-12-2008,

By order and in ﬂ1¢ name uf
‘Govemor of Karnataka

: | (N.R. Jaganmatha)
- Under Secretary to Government,
Forest, Ecology and Environment Dcpmmcnt.

To:

The Compiler, State Gazetteer, Bangalore with a request for puhhshing in the
next issuc of the Gazette and send 50 copies to the Department.

Copy:
1) The Accountant General, Karnataka, Bangalore,
2) All Principal Secretaries/Secretaries to the Government.
3) The Principal Chief Conservator of Forest, A.rany& Bhavana,
Malleshwaram, Bangalore. _
- 4) Deputy Commissioners of all Districts, b
5) The Chairman, The Karnataka State Pollution Control Board, Parisara
Bhgvana, No.49, Church Street, Bangalore-01.
e Director, Mines and Geology Department, Khanija Bhavana,
Bangalore. :
7) ‘The Director, Treasury Department, V,V.ancr.‘Baflgalnm
8) All Regional Dircctors, (Environment), Forest, Environment and Ecology

Department.
9) The Under

. Bangalore.
10) S.G.file/Spare copies

Secretary to Government (Exp.-V), Finance Depertment,
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QUARRYING PLAN
&
PROGRESSIVE QUARRY CLOSURE PLAN

(FOR THE PERIOD OF FIVE YEARS

EIE L i g L Wby, ey 1oy et e g T A
-Wﬁ‘r}-&'}?ﬁ*:fﬁ?:'ﬂ‘ WY R ol A B T ot Wit s B 1

“BUILDING STONE QUARRY LEASE”

Q.L. NO. 873, EXTENT : 5-00 ACRES,

SITUATED IN PART OF SY. NO. 199 OF DEVARAYASAMUDRA VILLAGE,
MULABAGAL TALUK, KOLAR DISTRICT,
KARNATAKA.

Submitted under
“Kamataka Minor Mineral Concession (Amendment) Rules-2017".
(Semi-Mechanized/Non-Forest)

PREPARED BY:
SRI. M.C. DINESH,

M.Se., (Appl. Geology),
RQP/BNG/343/2015/A

ADDRESS OF THE PROPONENT:

M/S.GVVCONSTRUCTIONS,
NO. 16, VARADAPURA VILLAGE,
VIRUPAKSHI POST,
MULBAGAL TALUK, KOLAR DISTRICT,
KARNATAKA - 563131



CERTIFICATE
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Senior Geologist
Mincs & Geology Dept.
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ed Cualified person of indian Bureau of Mines for preparation of Quarmying
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CERTIFICATE

This s to cerfify that the Progressive Quarry Closura Plan in respect of our Bullding Stone
quarry lease QL. No. B73, over an extent of 500 acres situaled in pard of Sy. No. 199 of
Devarayasamudra Village, Avani Hobll, Mulbagal Taluk, Kolar District, Kamataka Stats complies
and has taken in lo consideration all statulory rules, regulations, orders made by the Central or
Stale Government, Statutory Organizations, Cour elc., and wherever any specific permission
is required | will approach the concerned authorities.

| also give an undertaking to the effect that all the measures proposed in this closure plan will
be implemented in a lima bound manner as proposed.

Place: Mulabagal
Date: 31.01.2019

(oot

~ior Geologist
Mines & Geology Dept.
Kolar

.



CERTIFICATE

ihe provisicns of Karnataka Mincr Mineral Concassion (Amandment) Rules-2017 have been

J0served in the preparation of Quarrying Plan for Bullding Slone quarry leasa QL. No 873, aver
an exient of 3-00 acres situated in part of Sy. No. 199 of Devarayasamudra Village, Avani Hobil,

[ - - - =i L = i\t ™a - s [ 1 O ke - o
ncl, Ramalaxka of Mis. GV Lonslructions, whis IEVET any _-.I_;-_:-_ﬂ.(,

Muibapal Taluk, Kolar Di
Mmisson i5 required the lessee will approach the concamed autharities of the Department of
The Provisicns of Mines Act, Rules & Regulations made Ihere under have been observed in

preparalion of this Quarrying Plan. Whenever specific permission is required, the lessee will

tor approval. It is also certified tha! information fumished In the "ﬂunrryung

approach

Plan™ is true and cor o ihe best of my knowledge - |

A

MC. Difemp————
M.Sc., (Appl. Gaology),
ROP/BNG/34312015/A

LG.L‘LH,'“”"‘EJ'T-'__ |
Senior Geologist
Mines & Geology Dept.
Kolar

1

p e
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CERTIFICATE OF RECOGNITION AS QUALI
{ afaw Praras Fasme 196

*H'Imnu@hiﬂ'u:t, City - Ba nuu'lum.
District- Bungalu S56( Karnataka whose Photograph and Signature is
appended herewith W&m evidence of his qualifications & experience
ls hereby granted RECOGNITION under Rule 22C of the Mineral Concession
Rules, 1960 as a Qualified m lo prepare Mining Plan / Scheme of Mining /
Progressive Mine Closure Plan /:Final Mine closure plan.

I Goliwgor g/ His mem

AT 343120160 RQP/BNG/343/2015/A ]
nmmﬂ#m#mmtwmaumﬁmmm

The recognition is valid for a period of Ten Years ending on 31.12.2024.

wo e | e W et O d SR G we B A § IR @ e
waend & ak @ & 3w aF wEer oF awe & e e

Furnishing any wrong/false information in the Mining Plan/Scheme of Mining / PMCP /

FMCP may lead to withdrawal of this certificate.

sy, d. & yeare / Signature of RQP 'V_Z:DZ% ]

3
amPlace: fww/Bangalore m )

fewm/Date: 01.01.2015 Regional Controller Of Mines
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1.

O.L. NO. 873, OVER AN EXTEN -
SITUATED IN Sy. No. 199, DEVARAYASAMUDRA VILLA
AVAN| HOBLI, MUL AL TALUK, KOLA ICT

KARNATAKA STATE

OF Ws. G.V.V. CONSTRUCTIONS,

(QUARRY PLAN FOR BUILDING STONE QUARRY LEASE,

INTRODUCTION

The Quarry Lease for *Building Stone” in the Name of Licensee Sri Dhandi Dhasharatha Ramaiah., is
Siluaied in Sy. No. 199 of Devarayssamudra Vilage, Avani Hobli, Mulbagal Taluk, Kolar District,
Karnataka State is granled by the Department of Mines & Geology, Govemment of Kamataka over an
extent of 5-00 acres as Q.L. No. 873 for a period of 10 years w.e.l. 17.09.2008 & Quarry lease expires
on 18.08.2018. The Copy of the Quarry Lease/Licence deed is enclosed as Annexure-01A, The subject
Quarry lease area is Govi. Revenue lands. After the death of Dhandi Dhasharatha Ramaiah, Lease s
transierred to his son D. Kiran Kumar Slo Late D. Chasaratha Ramaiah, Subsequently the same quarry
\ease s ten lranslzrred lo GWV Construction as per Kamataka Minor Mineral Concession Rules, 1994
Rules (18 A) enclosed vide Letter No: DMG/SG (KOLARNVQU 15-16/313 dated 25.04.2016, Further, as
per KMMC (Amendment) Rules-2017 vide Rule No. 8A(2) the Quanying leases granied before the
commencement of the said amendment shall be desmed to have been granted for a period of twenty
years in respect of Minor Mineral subject (o the terms & conditions of the amended Ruies

As per the order directed by the Supreme Court of India any Fresh/RenewaliModified of quarmy
leases mandatory 1o get the Environmental Clearance from SEIAA/MoEF.

Further (o this, The National Green Tribunal bench of India has directed that all the existing mining lease
night holders would aiso have 10 comply with the requirement from SEIAAMOEF in accordance with law
within the period of six months from the pronouncement of the judgment dated 13.01.2015.

The subject area for quarmying does not invalve any forest land or reserved forest and also any Wild
life or Bird Sancluary. The Lessee obtained requisite NOC from revenue and forest Accordingly the
Quarrying Plan is being prepared under Rule 16(3) of "Kamataka Minor Mineral Concession Rules -
1954" & amendment Rule 2017, 1o obtain approval from the Depariment of Mines & Geology. And
further to oblein Environmental Clearance from State Environmental Impact Assessment Authority
(SEIAA) Constituted by MoEF, Gowt. of India.

Quarry operation is to be carried out from the day of granting parmission, and the anticipated production
delails are furnished by the lessee. The lessee intends o commence with the quarrying & supply of the
crushed stone (Jelly) lo Domestic industries which is found to have use for all sorts of construction

aclivitias
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The area is found to have prominent exposures of Granitic Gneiss covering most of the Quarry area.
Surface study of the area has been done by the applicant by sampling the exposed blocks of Granitic
Gneiss of the quary. It is proposed to take up further detailed exploratory drilling & pits during the five
years of this quarrying plan period. In view of the proposal for development and production of Granite,
the applicant intends to go for small scale quamying initially by engaging both manual & machineries i.e.
Semi Mechanized Open cast method of quarrying.

2. GENERAL INFORMATION

a. Name & Address of the Applicant:
Ms. G V V Constructions,
Ne. 16, Varadapura Village,
Virupakshi Post,
Mulbagal Taluk, Kolar District
Karnataka - 563131

b. Status of the Applicant:
The lessee is in the name of the M/s G V V Constructions represented by Shri. Rajesh. V -Partner

(Partnership deed is enclosed)

¢. Name, Address and Register no. of the Recognized Qualified Person, who has prepared this
quarry plan:
Sri. M C Dinesh,
RQP/BNG432015/A
# 320, *Karthika®, 3 ‘A’ Main Road, ‘D" Group Layout,
Srigandha Kavalu, Vishwaneedam Post,
Bengaluru - 560091

d. Details of the selected area for quarrying
The area selected for quarrying forms part of Sy. No.199 of Devarayasamudra Vilage, Avani Hobi,
Mulbagal Taluk, Kolar District, Kamataka State as shown in Plate 01 and details are given here under in
Table-1.
Table 1: Details of Area

State Kamataka
District Kolar

Taluk Mulbagal
Hobli Avani
Village Devarayasamudra
Sy. no. 199

Area 5-00 Acres

Nature of land | Gowt. Revenue Land

Senior Geologist

Mines & Geology Dep™
“~ Kolar
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The area selecled forms a part of Survey of India Toposheet No. 57 K/08 and boundad by the Latitude

and Longitude as shown in Plate 2 & 03, GPS readings of tha boundary poinis is given in the Table - 2

Table 2: GPS Readings

|

GPS Points Latitude Longitude |

A 1P 07 5468N | 78°193541E |
B 13°0T 56 20N TP 192 M E
C | 13°08'0433N 78° 19 3B B E
‘ D 13° 08" 05.67 N 78° 19'30.24 €
! E 13° 08 05.01 N 78° 19 4043 E

F | 13707 S8.56 N 78° 19'3858E |

Periad for which the quarry lease is to be granted/ proposed o be applied

e |l

73 for @ period of 10 years w.e.f. 17.09.2008.

(A

Senior Geologist

Mines & Geology Dept.

Kolar
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PART - A
3. GEOLOGY& EXPLORATION
(1) Physiography
(a) The Lease area is an average about 16 meters elevaled from general ground level. Exposure
stretching NE-SW direction sloping towards Southwest. The entire area is of Granitic Gneisses outcrop.
The drainage of the area is towards Southeast.

The topography of the area shows saddle structure with small ridges and gradient in all directions. The
highest elevation of the quarry lease area is 883 m and lowest is 867 m, above mean sea level as per
the GPS readings and also DGPS surveyed contour plan. The mountain ranges extend in NW to SE.
The lease area is a part of Devarayasamudra Village. The quarry area is well connected by road,

(b) The area identified forms a part of Sy. No. 199 covering a total area 5-00 Acres In
Devarayasamudra Village, Avani Hobli, Mulbagal Taluk, Kolar District, Karnataka State. The identified
area is Govi. Revenue land with no amenities. The area Is connected by a road with a distance of 3.0
Km from Devarayasamudra Village. The site s situated by the side of Kolar-Mulbagal road at a distance
of 25 kms from the district head quarter Kolar and connecled by all season's raad to Taluk & district
headquarters along with neighbouring state villages. The location of site is shown in the (Plates 01 &
02) of Key Plan/Location Plan and cadastral map respectively.

The post office is situated from the quarry site at a distance of 3.0 km at Devarayasamudra village and
the power line passes at a distance of 400 m from the identified quarry site. The nearest railway station
is at Kolar, which is located about 25 kms situated on Chikkaballapura-Tirupatiur broad gauge fine. The
nearest Air port identified is Kempegowda International Airport at a distance of 85 kms fram the site and
Harbor is Chennai which is about 260kms.

(c) Hydro-geologically, there is no perennial river flows in and around the identified site for quarry.
There are few small pond/waler bodies situated outside the lease area. Few bore wells are identified at
a distance of more than 500 m from the quarry site and are supplying water to the nearby habitations for

drinking.

Geology

i. Regional Geology

The Dharwar craton is one of classical and well studied Archaean granile greenstone terrains of the
world and Is principally composed of low k-tonalitic to trondhjemitic gneisses (Peninsular gneiss) with
infolded supracrustals (Sargur group) and capped by younger series of volcano sedimentary sequences
(Dharwar super group). Calc-alkaline graniles form the latest Archaean magmatic event in the craton.
The pronounced N-S elongation of regional grain in the craton is one of the most important and
conspicuous feature.
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Dharwar super group with profound unconformity, Rocks of Dharwar supargroup in WOC are divided
into lower Bababudan and upper Chitradurga groups (Radhakrishna and Vaidyanadhan, 1997) and
exposed in Iwo large belts that may be called as super belts viz,(1) Bababudan-Western Ghats-
Shimoga and (2) Chitradurga-Gadaga (Ramaknishanan and Vaidyanadhan, 2008).

Gneiss is a common and widely distributed type of rock formed by high-grade regional metamorphic
processes from pre-existing formations that were originally either igneous or sedimentary rocks.
Gnerssic rocks are usually medium to coarse foliated and largely recrystallized but do not carry large
quantities of micas, chiorite or other platy minerals. Gneisses that are meatamarphosed ignecus rocks or
ineir equivalent are lermed granite gneisses, diorite gneisses, elc. However, depending on their
composition, they may also be called gamet gneiss, biotite gneiss, albite gneiss, etc. Orthogneiss
designates gneiss denived from an igneous rock, and paragneiss is one from a sedimentary rock.

Gneissose Is used to describe rocks with properties similar to gneiss. Gneiss is @ metamorphic rock
form characienzed by banding caused by segregation of different types of rock, typically light and
dark o cates. Ralher than an indicalion of specific mineral composition, the term is an indication of
texture. The "gneissic texture” refers fo the segregation of light and dark minerals. It is indicative of high-
grade melamorphism where the lemperalure is high enough, say 600-700°C, so that enough ion
migration cccurs to segregate the minerals, Within the banded structure are mostly elongated and
granular structures rather than sheets or plales. Some gneisses will spiit along the layers of materials,
but most break in an iregular fashion. Gneiss often forms fram the metamorphism of granite or diorite.
The most comman minerals in gneiss are quartz, potassium feldspar, and sodium feldspar. Smaller
amounts of muszovite, biotite and homblende are common. Gnelss can also form from gabbro or shale,

*Colour: Grey or pink but with dark streaks and layers.

Texture: Medium-lo coarse grained, Characterized by disconfinuous, allering light and dark layers, the
former usually having a coarsely granular texture while the latier, which ofien contains mica, may be
foliated,

Structure: In addition to the gneissose texture described above, gneisses lend lo be banded on a large
scale with layers and slreaks of darker and lighter coloured gneiss. Granite and quartz veins and
pEgmalias are commoen may be folded.

Mineralogy:

Feldspar s abundant and, together with quartz, forms the granular, lighter coloured layers. Muscovite,
biotite and homblende are commonly present, while any of the minerals characteristic of higher grades
of regiona! metamorphism may occur.

Field relations: At the highest grades of metamorphism rocks may approach melting lemperature when
they are able to re-crystalize freely and so produce the textures characteristic of gneisses. Thus
gneisses occur, in associafion with magmatites and granites, in the central parts of metamarphic
bells."(Hamiltan et al 1976, 148)
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LOCAL GEOLOGY:

The area is composed generally of granile gneisses exposure trending NE-SW as a narrow bell. The
Geological setting of this area is of “Closepet Granite® the name given lo this complex of medium
grained texture to light Colour to light grey colour, monzonites and monzo-granites traversed by fine
grained grey to pink Colour types, pegmatiles and aplites. The granite gneisses are seen all along the
quarry lease area the quamy exposure the boulders are found 15-16mirs above the general ground. The
area is completely of grey Colour granite gneisses and is moderately disturbed with wall-developed
Joints and gneissic complex. Building stone (Granitic-gneisses) out crops occur prominently exposed
along the Quarry lease area.

The grey colour Granitic-gneisses (Sheets & Boulders) the rock units as exposed in the quarry lease
area can be made out from the Surface Geological plan..

{2) Details of Exploration

i. Presently the area has been mapped on 1:2000 scale and with conlour survey at an interval of 1m. An
approach road has been formed from north western part of the site to proposed working place and the
way is being made to transport the proposed aggregates so as to ensure the smooth work at quarry site
during non-monsoon season.

ii. Anticipated Exploration at identified quarry site

The lessee has commenced the exploration at westem part of the site and observed that medium to big
boulders of dolerite rock is situated at the northem and western portion of the pit. It is suggested to put
some exploratory trenches across the deposit in order to understand the continuitylextension of black
rock types at various depths and aiso quality of the rock deposits. Further it is also suggested to put
trenches at southern part the identified site to know the quality of the reserves. |t is estimated to work for
§ years at the reserves area and the work plan is given in (Plate 04 - Year wise production &
development plan for the first five years) for better understanding.

@) ?

The following Parameters for reserve estimations of the Building Stone deposit:

The entire Quarry lease block is geologically mapped. The exposed dimensions of the Buiiding Stone
have been measured after digitizing the map on GIS format using Auto-CAD soflware,

The reserves assessed by cross section method based on the actual exposure and assumed depth of
rock. The elevation difference is noticed within the quarry lease area is B83m fo 337 m above mean sea
level. General ground level outside the quarry lease area is about 860m RL up to general ground level is
taken Prove Category only 5m below ground level will workings proposed plan period of five years, The
limiting reserves based on the existing oulcrops of Building Stone boulders, sheets maximum height
(dimensions) and up to general ground level outside the quarry lease area 960m RL is taken for proved
category, further below 5m is considered for probable calegory reserves and remaining below 5m
resources (possible) category, basis being the indications observed in the surrounding area outcrops &
workings of Building Stone.
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For the Building Stone, reserves is calculaled on the basis of the oulcrops of boulders sheets maximum
height & its area, The conventional methods the total surface area in square melters, depth in meters
and recovery factor (Quantity= surface area X depth X recovery factor). The Building Stone recovery is
about 98% anc waste (mining losses) is about 2%.

RF (Recovery faclor) test were conducted on the Building Stone in the field and the resulls of the
Recovery factor is 88% for Building Stone,

The cut-off size has been considered as follows: - The cut-off size considered for Building Stone fs -
10mm and above,

Pnetographs of the quarry lease are enclosed as Annexure-08.

Based on the jeciogical studies of the lease arsa, the geological section and plans are prepared by
using standard method and reserves are calculaled by surface exposure & existing working pits depth
mathod. Taken the recovery of the Building Stone at 88% for calculation of reserves based on the
expeniance in the field. Taken a specific gravity of 2.80 and a depth of 16m. (11m depth is considered is
proved & below Sm depth is considered probable) Details of category wise total Building Stone reserves/
reserves is given below

iig_-:tmnﬁf

A G530 1.04.830 102,733 287,654
88" 4310 n 47410 % 45,482 280 1,30,083
cc 6050 66,550 85,219 182,613
Total 2,18,790 213414 6,00,360

Probable Reserves
A a530 &7.650 46,697 1,30,752
BE 4310 05 21,550 21,119 59,183
ce 5050 w20 | 0 o5 | 22 £3,008
Total 98,450 97,461 272891

Possible Reserves
AA 8530 47 650 46,897 1,30,752
BE' 4310 05 21,550 % 21.118 280 55,133
cc 6050 30,250 | 29,645 83,006
Total 99,450 97,461 2,72.891

(4) Mineable Reserves estimation

The estimation of mineable reserves has been made on the basis of the surface area in square meters,
depin in meters. The proved reserves are estimated considered up to the general ground level cutside
the quarry lease area & adjacent working depth of 955m RL's. Based on the experience gained by the
earlier actvities, around 88% of the geclogical resarves are taken as recoverable.

f ) 7
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Mines & Geology Dept.
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The Mineable reserves of the proposed area were camied out as per the field studies and geclogical
mapping after leaving the buffer zone of 7.5 meters all along the lease boundary. Mineable reserve
calculated based on conventional method of surface area in square meters, depth in meters and
recovery factor of 88%. The detail of Mineable Reserves is furnished in Table - 4 and the (Plates 03
geological cross section) for better understanding.

Table 4: Mineable Reserves

AR 7250 79,750 78,155 21884

Bg' 3100 1" 34,100 o8 33418 280 83,570

cc' 3660 40,260 39,455 1,10473
Total 1.54,110 151,028 4,22.878

Probable Reserves

AN' 7250 36,250 35,525 89.470

Be' 3100 05 15,500 o8 15,190 380 42,532

cc 3660 18,300 17,934 0216
Total 70,050 68,649 1,82.217

4. Quarrying

The methed of working for Building Stone in the Quarry lease area for the plan period is by Semi
Mechanized method of opencast quarrying. Considering the technical paramelers like surface

lopography, quality variations, geo-technical aspects, required rate of production & available resources
etc, it is proposed to work this deposit by adopting 8m banch height and with an u'timate pit slope of 45

by Small scale quarrying activity with small dia. jack Hammer drilling & blasting and use of Hydraulic
Rock Breaker. The benches height and the width will be maintained as specified by DGMS. The width of
the working benches, shall not be less than the heighl. The Year wise Production & Development plan
indicates the workings, site for disposal of wasteloverburden elc., as shown in Plate No-04. The Plan
showing the position of waorkings, proposed extensions, bench parameters, pit configuration at the end
of Plan Period is indicated in Production & Development plan.

Due care will be taken in designing the benches by straightening & advancing the benches for effective
and economical operation of the quarry. Since the ground water table is not at much depth and the
rainfall is moderate during monsoon, drainage of water shall be properly coursed with series of check
dams & retaining walls so as not lo disturb the natural drainage pattern of the area.

(
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I. Quarryable Reserves and anticipated life of the Quarry:
The proposed present rate of Building Stone saleable average production is 1,00,012 tons per
annum. It is proposed (o work by Semi Mechanized method of quarrying. On this basis and
considering the lotal mineable reserves of 6,15,095 tons of mineable reserves, the anticipated Iife of
the quarry, works aboul 05 years subject to further exploration resulls anticipated from the plan
period & re-assessment.

ii. Year wise development for first Five Years:
The gquarry will be done manually by using few machines, Therefore it is planned to adopt the semi
mecharnized maihed of quarrying (open cast methed) in identified area. An area of 13,800 Sq.mis
proposed Io werk for 1st Five years. The details of assessment of year-wise production plan are
furnished in Table-5.

B yours

| Tot

14,456 ; -—
y (R 3T | 3660 29,280 » 26,654 =8 80,344
Total 43,736 42,861 1,20,012
58 | 1807 14.456 18,167 30,667
Second T 3880 29,280 " weod | 20 50,344
Total 43,73 42,861 120,012
AR | 2881 23,048 22,587 63,244
i B | 2588 058 | ° w28 | ¥ 56,768
Total 43,736 42,861 120,012
Fourih A 5467 43736 08 42 861 280 1,20,012
Fifth AN B46T 43736 42 851 1,20,012
(= Total 218680 | 98 214,305 | 2.80 500,058

Summary for balance four Years total production from all benches are calculated as 6,00,058 Tons,
However, average production per manth is calculated as 10,000 tong/ Month.

iii. Proposed Rate of Production when the Quarry is fully functional:
It is praposad 1o produce 1,20,012 Tons of building stone of different sizes per annum for 1# five years,

whan the quarry Is fully functional

iv. Proposed Method of Quarrying:

Quarrying will be carried out through Open cast method by manually and semi-mechanized by using air
compressor operaled Jack hammer drills, excavators, truck dumpers, elc., since the rocks and reserves
are exposed, lhe open cast quamrying Is sufficient to extract the deposits. Further continuous
development and production will be ensured 1ill the deposits exhaust.

i
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v. Extent of Mechanization:
The Quarry is being carried out by semi-mechanized method with the help of fallowing machinery.

SI. No. Type No's. | Sizel capacity Make Motive Power
o Compressor o2 440 cfm Aflas Copeo Diesel
02 | Jack Hammer 05 | 33mmda | AlasCopeo
@ |y I'Eml 01 12cum : Diesel
04 | Tipper 02 20 tons B Diesal
05 | Water tanker 01 | 5000 fter Mahindra Diesel
06 | Tractor 01 04 tons Mahindra Diessl
07 | JCBMheel Loader | 01 Jca Diesel

The transportation will be made by own vehicles or hired trucks to dispatching points like Road, Rail
& Port.

vi. Drilling:

There is proposal for small dia. drilling & blasting for the quarrying plan period. Apart from use of jack
hammer drill holes, further latest technology to reduce drilling/blasting methods shall be deployed such
as mechanical breaking by using hydraulic rock breaker etc.,

vii. Blasting:

There is proposal for small dia. driling & blasting for the quarrying plan period. Apart from use of jack
hammer drill holes, further latest technology to reduce drilling/blasting methods shall be deployed such
as mechanical breaking by using hydraulic rock breaker elc., In view of small scale production
requirement blasting shall be carried out once in a fortnight. The Blasting shall be carried cut by certified
blaster under MMR-1981.

viii. Loading and Hauling: Loading of the Buiiding Stone blocks will be done mechanically to tippers
of 20 tons capacily and transporied from the quarry to the Stack yard and mineral rejection/waste will
also be handled mechanically. In the quamy the road will be maintained with 1 in 16 gradients.
Sufficient number of bunds and parapet walls will be made all along the quarry haulage roads wherever
necessary in order to maintain safe working conditions by using the waste generated during the course
of quarry operations.

ix. Transport:

The Building Stone will be transported by hired trucks. The destinations will be as per the buyer's
requirement/industries. The mode of transport will be by road. The transport is by Tippers and Leyland
Trucks depending on their availability in the market.

e - 10
g
. Senior Geologist
Mines & Geology Dept.
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11.

Leveling

The waste genzraled from the process of quarmying will be used for back filling of the pit developed in
previous year. Till then it will be shifted to the identified place for dumping, and the leveling will be done
with respect 10 the allitude of the surrounding environs and without hampering the serenity of the native.

Quarry Drainage

The identified quarry site is in undulating terrain. The natural slope seen will help the water to drain out
from the boundary. However, it is suggested to develop an artificial drainage system by the side of
guarrying biock and dump yard so as lo channelize the water to move further to natural slopes. It is also
adwised to pump out the anticipated accumulation of groundwater in the pit when the pit is deepened
below the existing surface,

Disposal of Waste

Tne proposed lo be generations of waste about 13,472 cubic meters of overburden & mining losses
12,246 Tons (2% of ROM) for Five Years. The waste rock mainly consists of weathered rock and
intercalated wasies which are non-toxic in nature. Same will be utilized for formations of safety bund all
along ihe 7.5n salely zone, used for retention wall, roads maintenance etc., reaming waste will be
managed in 25 per the progressive mine closure.

Use of Mineral

Exiracted grey granitic rock will be used for different purposes depending on the shape and size.
However, here tne extracled material will be used for jelly making and building malerials, There is a
huge demand for jelly in local market and roads & highway sector, Railways are also coming forward lo
purchase the jely for construction purpose locally.

Surface Transport

Building stone will be transported 1o the dispatching point (Railway docks and Port yards if necessary)
by hired vehicles like trucks and tippers.

Site Services
Site services like Site Office, Workers Shelter, Site Workshop, Store Room, First Aid counter, Drinking
waler storage ere proposad lo be provided outside the quarry lease area.

Employment Potential

Once the quarrying starts at lease area, the required personnel are to be recruited and put 1 service for
uninterrupled extraction activity and the employment potential will be generated at the lessee end as per
the norms. The Flow Chart of the Employment is given here under:

11
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Figure 1- Manpower Organogram
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WManagement & Supervisory Personnel
(i} Management Team:

51. No. Team Compaosition Nos.

a) | Mines Manages/ Certificate Holder 01
b} | Mining Engineer/ Geologist 01
t) | Mechanical Engineer 01
d] | Accountant 0
&) | Clerk/ Typist 0

| 0 | Office Boy 01

(i) Supervisory Team:

! i Team Composition Nos.

| No.

| a)| Mine Foreman/ Quarry Manager o

| t)| Supenvisor (Oplional) 01
. Machine Operators — Skilled 07

(Excavator 2, Compressor 2, Tipper 2,)

d)| Blaster (Certificate Holder) 01

| €] Store Keeper oM

i) Site Work Force:

| SL No. Team Composition Nos.

| @ | Skilled Driler 03
b] | Helper & Watarman 03
¢} | Watchman 02

The strength of the laborers varies depending on the production size and schedule.

o

“Senbor Geologist
Mines-& Geology Dept.
Kolar
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PART - B
ENVIRONMENTAL MANAGEMENT PLAN

a) STATUS OF BASELINE INFORMATION

() Land yse pattern,
The quarry lease area falls in Govt. Revenue land. The area is covered by rocky exposures and without
trees. The lease area Is proposed to be utilized for quarrying and except for quarrying the land is not
used for any other purpose.
The details of the utilization of the proposed area and for next five years are as follows:

PROPOSED LAND USE PLAN FOR NEXT FIVE YEARS

No. Pariculs Extentof re ()
01 | Areato be excavaled 1.380
02 | Storage of lop soil Nil
03 | Overburden dumps Nil
04 | Mineral storage Temporary within the pit
05 | Infrastructure Out side
05 | Roads. 0.020
07 | Railways Ni
08 | Green Beil Quiside
09 | Talling ponds Ni
10 | Effivent Trealment Plant Nil
11 | Mineral Separation Plant Ml
12 | Township area Nil
13 | Others (Parapet walls, setliing tank) 0.120

Sub Total 1.520
14 | Undisturbad area 0.503

Total 2023

ii) WATER REGIME:
There is no perennial stream or springs in the lease area and the ground water level, lies far below in
the valley outside the quarry lease area. The nallas flow towards the slopes in the area. These will have
water only during monscon period the water table 160-200m below the general ground level and the

quarrying operations will not affect the water regime.
i) FLORA AND FAUNA:

Due to rocky exposures on the surface of the area, excepl for shrubs-bushas, there is no other
vegetation in the lease area. The buffer zone outside consists of forests, agricultural lands elc., There is
no wild life in around close by vicinity of the area.
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iv) QUALITY OF AIR, AMBIENT NOISE LEVEL AND WATER:
Quality of air is normal and there is no cause for any pollution of air in the area but manualimechanically

loading, jack nammer drilling, rock breaker, shovel working and frucks transportation generate air
pollution in the form of dust which has to be controlled. Ambient noise level is far below the threshold
valug, as the araa Is calm and no human sattlement around 0.50 km radius from the quary lease area,

There is no source of water in the area. The water for use at quarry will have to be transported from the
private land Borehole waler located near by the quarry lease area.

v) CLIMATIC CONDTIONS.

The climate of the area can be described as semi-arid zone, the maximum temperature of about 36°C
and minimum tzmperature of 20°C. Rainfall is (about 1130 mm) and confined to monsoon period only.
In general the area is drought prone.

vi) HUMAN SETTELEMENTS:
There is no human habitation in around 0.50kms radius from the area. The nearest village Is
Ramasagara, localed about 0.60 kms Northwestem side of the quarry area.

VILLAGES AND POPULATION OF SURROUNDING AREA

[ sl Distance - Population
| No |  Vieges | Gnimg) | Oections | iy |
01 | Devarayanasamudram 290 W 1959
2 | Varadaganahali 1.30 E 991
03 | Vialspura 3.00 SE 502
04 | Ganjikunte 300 SE 546
05 | Kasipura 4.80 SE 335
D5 | Avanl 280 8 3077
07 | Kempapura 3.60 sW 623
08 | Hosanars 3.0 W 403
00 | Jemmanahall 260 NE B11
10 | Anantapura 280 NE 548
11 | Ramassgara 080 ] -
12 | Taltanagunie 1.10 NW
13 | Gangapura 260 E .
Tolal 9,685
vii) PUBLIC BUILDINGS:
There are no public bulidings, monuments or wild life parks in and around the adjacent vicinity of lease
area. The applizant should construct retaining walls & check dams to avoid surface run off to agricultural

lands. Panchayath road existing in the boundary of the area, which connects the Highway at a distance 3
ol 5 Kms (Bangalore-Chittoor), is being used I transport the produced Building Stone.
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However there are no open wells or bore wells within the vicinity of quarrying block. The proposed
quarrying area is also situated at an elevation cf about 883m from the surrounding area. As such it is
presumed that the waler table is not going to be effected. Noise levels should be kept within permissible
limits. lessee will approach the concemed authorities for their consent, if necessary.

b) ENVIRONMENTAL IMPACT ASSESSMENT STATEMENT:
i) The Quarry Lease area (core zone) has been proposed for medium scale activities, for the next five
years quary workings shall prevail in the quarry area and around the leasehold in the buffer zone.
There are no adverse changes on the land environment. Most of the area in the buffer zone will still

remain virgin with natural vegetation & topography.
- PROPOSED LAND USE PLAN FOR HEHEI;WELH'E'ARS
A End of the Year

No. s Plan Period Extent of area (Hs)
01 | Area to ba excavaled 1.380
02 | Storage of top soi Nil
03 | Overburden dumps Nil
04 | Mineral storage Temparary within the pil
05 | Infrastructure Oul side
06 | Roads. 0.020
07 | Raiways Nil
08 | Green Bell Ouiside
09 | Talling ponds Ni
10 | Effluent Treatment Plant il
11 | Mineral Separation Planl il
12 | Township area il
13 | Others (Parapet walls, settling tank) 0.120

Sub Total 1.520
14 | Undisturbed area 0.503

Total 2023

The quarry activity will not affect any public buildings, menuments of archaeologicel importance, as
none exist in the vicinity of the proposed quarrying block.

ii) AIR QUALITY:
Quarrying operations of Building Stone involve jack hammer drilling and blasting. Use of machinery for
excavation & loading of mined minerals, is a major contributor for affecting the air quality. Loading and
transport of minerals generate some small quantities of dust, which again depend on factors such as the
topography, nature of material handled and climatological parameters like wind speed, wind direction
and stability classification of the area viz. location of buffer zone villages. The quantum of quarrying
operations is very limited (ROM 1,22,461 fons maximum per annum i.e. abou! 408 tons/day) and hence
there shall not be regular fugitive emissions.
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However, care will be taken to suppress dust by sprinkling water at all loading places, mineral
dI&SE».I‘.;-S-Iaﬂ-. '}.:1”]5 elc.

WATER QUALITY:

a) Surface water: There are a couple of small nallahs and Pond situated nearby the quarry lease, which
are of seasonal nalure, Precautions will have to be taken to avoid the wash- off from the quarry to
nearby naliahs by construction of Check dams & retaining walls.

b) Ground water: Ground water is unlikely to be encountered during the proposed period of working this
guarry. Soany change in the ground waler condition is ruled out

iv) NOISE LEVEL:

The noise level of the core & buffer zone is expected 1o be within the permissible limits. Quarmying
activity is likely to increase the noise levels at the loading points and jack hammer drilling locations.
However since the workers will not be expected to be exposed 1o high levels of noise for considerable
period of ime, no extra precaution is proposed. The workers shall be provided with ear plugs & nose
masks.

v VIERATION LEVELS (DUE TO BLASTING)

Since diilling & warking of quarry with small scale earth moving machinery is proposed the impact on
ground vibration levels is insignificant and level of vibration of machinery by working will be within the
permissible limit. Use of explosives shall be restricted to the minimum possible by use of hydraufic rock
breaker

vi) WATER REGIME:

The existing seasonal nallahs in the buffer zone remain dry and becomes active during rainy day. Since
the watercourses are shallow and the workings are situated at higher elevations, water will not pose any
problem, Since rain fall is comparatively high sufficient check dams & retaining walls shall be
constructed, there will not be much siltation or run-off problems. However, proper precautionary
measures will be taken up to avoid any impact on water regime. The requirement of waler at the quamry
site is for domestic consumption/drinking only & water is not intended to be used for purposes of mineral
beneficiation or washing etc.,

vil) SOCI0 ECONOMICS

There are 13 vilages and hamiets within the 5 Kms radius buffer zone with a population of about 8,895
as per 2011 census. Presently they are engaged in seasonal agncultural activities and thus are nol
empioyed fully, Some people will be directly working while some shall be on contractual role depending
upon the nature and period of the requirement of the quarmying activities. Jobs for 50 many senvices,
related for the total population shall be opened up. Thus the impact of new quarrying activity is
beneficial, The communication, health and education shall also improve within the buffer zone.
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Main occupation of the people Is agriculture; quarrying related activities etc & lalely many of them have
found more rewarding jobs in the quarrying sector.

Further safety shoes, helmets, goggles, leather gloves, earmuffs, breathing mask etc will be provided to
all the eligible workers as per the prescribed norms of Director General of Mines Safely.

viii) HISTORICAL MONUMENTS ETC.
There are no historical monuments or places of imporiance located within 5 Kms radius.

c) ENVIRONMENTAL MANAGEMENT PLAN:
i) TEMPORARY STORAGE AND UTILIZATION OF TOP SOIL:
We would at the very outset wish to state that we are very much interested in afforestation programmaes.
As the quarrying is confined to the slopes of the hills in the quamy block, and the topsoil on the slopes is
less than 2m in thickness that too in small patches, the question of destroying the ‘opsoil does not arise.
Whatever available the topsoil seen in the area will be carefully taken out for affore station purpose.

ii) RECLAMATION PROPOSAL:

During the first five years it s proposed to quarry the Building Stone on a medium scale of maximum
ROM about 1,22 461tons per annum. The overburden if any that would accumulate in the proposed
quarrying will also be stacked separately. These will be used to fill up pits likely to occur in the future to
bring back the surface as far as possible to the original topography. However, as the quarrying area is a
hilly tract and the building stone is confined to the ridges and slopes the question of filling up of pits does
not arisa. The structures such as shellers will be removed and the land restored 23 much 25 pessible o
its original condition.

iy PROGRAMME OF AFFORESTATION:

It is proposed o develop a green belt outside the lease area. In addition, the place around the haul road
outside the lease area afler obtaining necessary parmissions from concerned authorities. Every year itis
proposed to carry out afforestation by planting 100 saplings per annum within & outside the lease area,
Proper care will be taken for projection & growth of these sampling. The bio-fuel saplings like Honge,
Neem and Badam eic. The details of the afforestation program are as given below: Afforestation
program for the five year plan:

Year No's Survival Saplings
First 100
Second 100
Third 100
Fourth

Fifth

Bio-Fuel plants like Honge,
70% Neam, Badam el

100
100
Total 500
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v} STABILIZATION AND VEGETATION OF DUMPS

There s no existing old dumps so, stabilizations and vegetation of dumps doesn't arise. The quantity of
waste/mining losses generated Is very less & the same shall be utilized for formation of safety bunds,
road leveling wark 1 fill pal holes elc,

vl TREATMENT AND DISPOSAL OF WATER FROM MINE:

As explained above, there are no waler sources in and around the gquarry block, except seasonal
surface wateritank southem side of the quarry. The quarry lease area |s aiso situated in a mound/hilly
tract with tha first five years of quarmying confined to the Building Stone within the pit. Therefore, there is
no pessibility ef accumulation of water in the pit and treatment and disposal of waler from the quarry
doas not ansa,

vi) MEASURES FOR MINIMIZING ADVERSE EFFECTS ON WATER REGIME
Water regime in the area will not be alfected as explained above.

vii) PROTECTIVE MEASURES FOR GROUND VIBRATION/AIR BLAST CAUSED BY BLASTING
For the first five years, production will be by using jackhammer smail dia. Drill holes for blasting are
necessary in lhe proposed quamying. Therelore, the vibration caused by blasting is negligible as
controlied blasting tachniques will be followed.

vilj MEASURZS FOR PROTECTING HISTORICAL MONUMENTS AND REHABILITATION OF
HUMAN SETTLEMENT:
Not applicable

ix) SOCIO — ECONOMIC BENEFITS ARISING QUT OF MINING

This Semi mechanized Quarrying proposal will bring continuous employment of labors for nearby
villagers, otherwise they are fully depend on agriculture and quarrying lease about 25 direcl employment
and another fifty indirect employment will be generated. Thereby economic condition of the local people

will imprové,
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PART - IV
PROGRESSIVE QUARRY CLOSURE PLAN
1 INTRODUCTION:
Name of the Applicant - G.V.V. Constructions,
Extent of the lease : 5-00 Acres
Type of lease area : Govi. Revenue land
Present Land use - Area is a Govt. Revenue land covered by few Pits and rocky

exposures. Details of area are given below.
Present land use pattern (Area in Hectares)

Area on use at
Type of Land Used e e plan
Area b be excavaied i end of plan period 0.370
Storaga for 1op sl :
Overburden/Wasta Dump
Ninerd Storage
nirasinuciure (Workshop, Admin, and Bidg)

Sub Tolal 0.390
Undisturbed area - 1633

Details of the area with location map
The lease area is marked on the Key Plan Plate No.1.
Village : Devarayasamudra Village
Taluk : Mulabagal
District : Kolar
State : Kamalaka
Khasra No's Sy. No.189
Lafitudes 13°07" 54.68°N — 13°08° 05.67"N
Longitudes 78°19' 32.34E - 78*19° 40.43°E
Method of Mining : Semi-mechanized Method of Opencast Mining
Mineral Processing Operations: No mineral processing is involved.
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1.1 Reasons for Closure:
The Plan prepared is for progressive quarry closure, as final closure plan will be prepared & submitied
one year prior o the proposed closure of the quarrying operations as per the directives & proposed
guidelines of Minor Mineral Canservation & Development Rules.

Progressive Closure of quarrying operations are discussed for reclamation/rehabilitation of areas. The
geclogy of the leasshold area & the present mine/quamying workings indicale continuation of the
Building Stone deposit further below, In anlicipation of working the Building Stone to the total
economical depth & quamying activities, it is observed that the Quarry is not malure enough during the
present Plan pericd for Quarmy closure. Hence only protective measures & land rehabilitation proposals
are discussed.

1.2 Stalutory Obligations:
The progressive Quarry Closure Plan is prepared as per the directives of draft guidelines of Minor
Mineral Consarvation & Development Rules as a component of the Quarrying Plan. The applicant will
abide by lhe terms & conditions imposed in the lease deed, comply with the statutory directions of the
State Department of Mines & Geology, DGMS, MOEF & Forest Dept, & other Stale/ Central Gowt.
agencies from time o tme.

1.3 Progressive Mine Closure Plan Preparation

Name and Address of Applicant : s G V V Constructions,
Nao. 18, Varadapura Village
Virupakshi Post
Mulbagal Taluk, Kolar District
Kamataka - 583131
Name of the Recognized - Srl. M C Dinesh
Cualifics Parsons ROP/BNGII43/2018/A
Mame of the exacuting agency : Mis G V V Constructions,

2  MINE DESCRIPTION
The Quarry Lease area is located at a distance of 25Km from Kolar.

2.1 GEOLOGY
TOPOGRAPHY: The Lease area is an average about 16 melers slevated from gensral ground lavel,
Exposure stretzhing NE-SW direction sloping lowards Southwest, The enlire area is of Granitic
Gneisses aulcrip. The drainage of the area is lowards Southeasl

The topography of the area shows saddle siructure with small ridges and gradient in all directions. The
highest elevation of the quarry lease area is 883 m and lowesl is 887 m, above mean sea level as per
the GPS raadings and also DGPS surveyed contour plan. The mountain ranges extend in NW to SE.
The lease area is a part of Devarayasamudra Village. The quarry area is weli connected by road.
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LOCAL GEOLOGY:

The area is composed generally of granite gneisses exposure trending NE-SW as a narrow belt The
Geological setting of this area is of "Closepet Granite” the name given lo this complex of medium
grained texture to light Colour to light grey colour, monzoniles and monzo-granites traversed by fine
grained grey to pink Colour types, pegmatites and aplites. The granile gneisses are seen all along the
quarry lease area the quarry exposure the boulders are found 15-16mirs above the general ground. The
area is completely of grey Colour granite gneisses and is moderately disturbed with weall-developed
Joints and gneissic complex. Building stone (Granitic-gneisses) out crops occur prominently exposed
along the Quarry lease area.

The grey colour Granitic-gneisses (Sheets & Boulders) the rock units as exposed in the quarry lease
area can be made out from the Surface Geological plan..

2.2 Reserves:
Estimated Reserves of Building Stone are given in below:

AN 8530 1,04,830 1.02733 287,854
BB' 4310 1" 47410 % 45462 280 1,30,003
cc 6050 £6,550 £5,219 182613
Total 2,18,790 213414 6,00,260
Probable Reserves
AN 8530 47,650 46,897 1,30,752
BB 4310 05 21,550 21,119 59,133
] 280
cc' 050 30,250 29,645 83,006
Total 99,450 97,461 2,72.8M
Possible Reserves
AR 8530 47,650 45,697 1,320,752
BE' 4310 05 21,550 o8 21,119 280 58,133
ec 6050 30,250 29,845 B3,006
Total 99,450 97,461 2,720
,‘”’f
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} Mineable Reserves
S| Ry el R
Proved Reserves
AA 7250 | 79,750
BE' 0o 1 34,100
cc 3660 40,260
Total 1,54,110 1,51,028 4,22.878
Probable Reserves
ax | 70 | 36.250 36,525 99,470
B8 | w0 | o 15,500 o 15,190 280 42532
cc | 3880 18,300 17,934 50,215
Total 70,050 68,649 192217

Mineable reserves proved and probable only considering the ultimate pit fimit after leaving safety/buffer
zone of 7.5mirs boundary.

2.3 Mining Method
The Quarry is proposad o be operated by Semi- Mechanzed opencast mining. The details of
production level eic are discussed in Chapler- 4 of the Quarrying plan.

2.4 Mineral Beneficiation
There is no beneficiation plant or faclory situated in quarrying area.

3.0 REVIEW OF IMPLEMENTATION OF QUARRYING PLAN INCLUDING FIVE YEARS PROGRESSIVE
CLOSURE PLAN UPTO THE FINAL CLOSURE OF THE MINE.
The quarrying operations in the leasehold area will be carried out by medium scale machineries right
from e Incepuon of the quarmy. The quarmying operations were in accordance to the domeslic
requirement.

3.1 Abstract of the Proposals for protection of Environment

Temporary storage and utilizations of top soil: As per the proposed quarrying programme over next
fivalbalance years, the top soil quantity generated is very less. However, any small quantity if generated
will be stacked and used for afforestation purposes.

3.2 Quarrying and allied activities:
As per (he propased production and development plan for plan period, area for quarrying is 1.38 Ha.

3.3 Year Wise Proposal for Reclamation:
Since Building stone deposits are lkely to continue, concurrent reciamation is not feasible and after
working plts are exhausted, than concurrant backfilling will be proposed. The mined out areas as shown
In the relevant year wise production & development plans will be not malured enough for reclamation.
Hence, the backfilling on worked oul pils for reclamalion programme is nol envisaged presently.

o o —
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Suilable afforestation techniques will be adopted for reclamation afler winning of the mineral. Proper
fencing will be provided all around in order to prevent accidental falling of animals and human
trespassing 1o the working pits. The details of protective measures mentioned above are shown on the
Environmenial plan.

1.4 Afforestation Programme:;
It is proposed to develop a green bell outside the lease area. In addition, the place around the haul road
outside the lease area afler obtaining necessary permissions from concemed authorities. Every year itis
proposed to cary out afforestation by planting 100 saplings per annum. The species chasen for green
bell are fast growing with good canopy and dense leaf density, eco fiendly commercialispices and
some omamental plants to give good aesthetic look.

1.5 Stabilization of the Dumps:
The generation of Overburden and wasle during the proposed Quarrying Plan period will be about
13,472 cubic meters and waste (mineral losses) 12,246 tons. There Is no requirement for storage of
waste as it will be utilized for leveling of roads & maintenance.

urses: The existing walercourses shall not be

dwmwmmﬂanmmwhwmmsumthMWHh
constructed in the drainage nallahs so as to amrest the surface run-off, The details are discussed in the
Chapter of Environmental Management Plan.

gatment and d : ater frof g: Since there are no mine waler or ground waler, the
mpﬂdmﬂﬂwwmdmmmm&mmmmmmdmmm

e Watercourses shzll not be disturbed &

mmﬂmﬁlmhﬂmhhmdhwﬁannuhm Since the water is nol withdrawn
for quarrying purposes or the water is pumped out during the quarrying operations no adverss impact is
lmanmﬂuamlmgﬂlntmgum

Nu I'linti.'ma! nmm.nmntﬂ are hﬂalnd wilhin 5 I{ma dhhma and hanr.e naad of prolecting does not
arise.

4.0 CLOSURE PLAN

4.1 Mined Out Land
The present worked out area is 0.37 Ha, since the remaining lease area Building Stone deposit
continues further, there is no reclamation of the mined out areas during the present proposed plan
period due to persistence of deposit further and It is envisaged to take up reclamation only after
cessation of the quarrying activities i.e. after full exploitation of the deposit
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if there Is any temporary discontinuance of the Quarry, the applicant will take appropriate measures lo
restricl access lo unauthorized entry, provide prolective measures & fence the quamry opening or
workings & all other structures. It shall also be ensured thal the quarry workings, overburden dumps,
stock piles & other structures if any will be maintained in stable & safe conditions,

The proposed area 1o be worked dunng the first five years is shown in the year wise Production &
Development Plans. Only reclamation by way of Afforestation and open places oulside the lease area,
are proposed. The sctual worked out area shall be periodically reclaimed as discussed by backfilling in
future & made suitabla for agriculture or as creating a waler bodylreservoir.

The details of the present land use are given below.
Present land use pattern (Area in Hectares)

Type of Land Used ”&ﬁﬁ‘;‘;

Area 1o be sxcavated Wil end of plan period 0.370
Storaga for top sall Nil
Crziburden/\Wasts Dump Wil
Miersi Storage Nil
Inirastructure (Workshop, Admin, and Bidg) Ni

Roads 0.020
Railways Ni
Graenbell Ni
Tailing Pond Ni
Effiuent Trealmant Plant Nil
Misieral separation plant Ni
Toanship area Wil
Ciners (parapat walls, sattling lanks) Wil

Sub Total 0.390

Undisiurbed area 1.623

Total 2023

4.2 Water Quality Management
Water quality 15 good because there is no source of pollution due to Building Stone quary.

4.3 Air Quality Management
Dust generated by this quarrying activity is quite less. The major source of air pollution is due 1o jack
hammer driling activity, rock breaker operations and loading of building stone & overburden/waste. The
management of air quality shall be by suppression of dust by water sprinkling on haulage roads and wet
drilling methods. Also, In the vicinity of the area no major industries are seen and the deposit is worked
on a3 very small scale
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4.4 Noise level and Vibration:
No Deep hole drilling & blasting activity involved in quarrying operations except small dia. Jack hammer
drilling is proposed. Protective ear muffs, nose masks & hand glouse, salety shoes etc., are provided to
reduce the effect of sound/noise & vibrations for the drill operators.

4.5 Waste Management
The generation of waste material is very less from this quarry and the same is utifized for aforestation.

4.6 Top Soil Management
The top soil covered is less than 2 meters as patches in small patches. During quarrying activity the top

soil will be kept aside and it will be refilled once quarrying activity is stopped.

4.7 Infrastructure
Besides during 1% five year plan period there is no proposal for initiating closure operation. There will not
be much infrastruclure in the area which is required o be attended. The lease area presently does not
have any public roads; railways lines, telephone lines, public buildings etc.

Regular monitoring & maintenance of the existing infrastructural faciiies such as roads, buildings &
structures, transport elc., will be done.

4.8 Disposal of Quarrying Machinery:
There is no proposal of disposal of quarrying machineries during the present Plan Period.

4.9 Safety and Security:
The lessee will follow prevailing Mines Act, Kamataka Minor Mineral Concession Rules & Regulations
elc, as well as other directions given to him time to time by Directorate General of Mines safety. The
applicant will sacurely fence the excavated area by barbed wire of 1.5m height to prevent the free
access and unaulhorized people lo the quamying area. The applicant will appeint security persons fo
ensure fo prevent unauthorized entry on weekly off-days, feslival days and during the time of
discontinuance of quarrying operation.

4.10 Disaster Management & Risk Assessment
All the safety measures during this quarrying will be taken as per the norms of DGMS. Safety of the men
and machine are most important during this quarrying activity.

No danger to public life and property arises as only trucks ply from quarry site through public road.
There are no waler impoundments al higher levels or al lower contours.

Police station and good hospitals are situated &t Mulabagal & Kolar at about 15kms & 25Kms from the
Quary Lease area.

26




= DLfQ"

Contacl person who can act in case of emergency Is:
Mis G V V Constructions,
No. 16, Varadapura Village
Virupakshi Post
Mulbagal Taluk, Kolar District
Kamataka - 563131
4.11 Care and maintenance during temporary discontinuance:
The regosite care and maintenance procadures shall be followed during lemporary discontinuance of
the quarry. Thi Notice of temporary discontinuance in prescribed forms shall be submilied to the
appropriate authonties concermed in this regard with details of prolective measures being taken up.
Security of the working areas, fencing & suitable display boards shall be put up during the temporary
period of discontinuance.

5.0 ECONCMIC REPERCUSSIONS OF CLOSURE OF MINE & MANPOWER RETRENCHMENTS
Manpover refrenchment, compensation to be given in final quarry closure plan as it is not applicable at
this stage, hovwever few salient features 1o some extent is briefed below:

5.1 Number of local residents employed in the quarry, status of the continuation of family occupation
and scope of joining the occupation back.
The local employed are about 75%. Those wha are directly employed they are basically from agricullure

back ground, they will be put back to their original occupation. Necessary counseling will be taken care.
§.2 Compensation given or (o be given lo the employees connecting with sustenance of himself and

their family members.
Compersation 25 provided in the statute will be given, at the time of final quarry closure to the eligible

persons.

5.3 Satellite occupations connected (o the quarrying industry - number of persons engaged therein -
continuance of such business alter quarry closes.

Most of the satzllite occupations are not fully depending upon the quarrying activity or closure of mines
and the quarrying operations is medium scale. So the occupations like workshops, hotel & tea shops will
not affect continuance their business.

5.4 Continued engagement of employees in the rehabilitated status of quarrying lease area and any
other remnant activities.
Secunity and essential service people will continue 1o be employed for purely short termemporary
basis. Where operations are discontinued for longer period, it is not continue with their employment and
50 thesa will be reduced to minimum, counseling will be extended for their rehabilitation.
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5.5 Envisaged repercussions on the expectation of the society around due to closure of mine/quarry.
There will be effect on their economy, communication, transportation fo some exent, but still these
difficulties will be manageable to large extent, The details will be given in the final quarry closure plan.

6.0 ABANDONMENT/REHABILITATION COST & COST ESTIMATION
The cost based estimation on the activities required for implementing the protective and rehabilitation
measures including their maintenance & monitoring programme are depicted in the statement furnished
below.

: Recur cost/annum
o heiny weny Rs)
01 | Green Befl develapment 100 sapling 25,000
BE0m
02 | Fancing (All along the lease boundary) | (first two year 1,75,000
only)
600m
03 | Safely Bund (first two years 1,00,000
only)
04 | Dus! suppression 2000 liters/day 1,00,000
05 | Environmental Moniloring Annual 1,00,000
06 | Occupational Health & Miscelianeous Annual 2,00,000
Total 7,00,000

7.0 TIME SCHEDULING FOR ABANDONMENT

The present Plan prepared is a Progressive Quarmry Closure Plan indicating the reclamation &
rehabilitation measures being taken up simultaneously with the quarrying cperafions. No abandonment
of quarrying activities is envisaged. The manpower and other resources for implementing the protective
& rehabilitation measures will be deall in detail in the Quarry closure plan to be prepared for approval
before abandonment of the quarry. The details of afforestation inside and outside the quarrying lease
area, reclamation and rehabilitation, environmental monitoring details, machinery performance and
socio-economic impact of quarying shall be regularly Monitored and fumished to DMG. Records of the
same shall also be maintained.




8.0 FINANCIAL ASSURANCE
The Dato s of F nancial assurance & the manner in which it is baing submitled a required under Rule 8L
(1) of Kamataka Minor Mineral Concession (amendment) Rules, 2017 is fumished below.

Indicating the breakup of areas in the quarrying lease for calculation of financial assurance

Areaput | gditional s s
o use at considered as | considered
sl start of Requireient Total in Ha. | fully reclaimed Tor
No Head planin | 9uring (CeA+B) | & rehabilitated | Calculation
Ha. P“““t"a;“ Ha, in Ha, in Ha.
(A) (D) (E=C-D)
1 | Ascaunde- Mining (Old Siab
Quarries] 0.310 1.010 1.380 - 1.380
B Siorage cf top sall - . - - =
3 | OverburdenDump (inaciive) - : : :
4 | Mineral Storage . Tm i Tm;r
5 | Infrastructure {Workshop, . Outside B . Outside
Adminisirative buildings eic)
& | Foads 0.020 0020 - 0.020
7 | Railways i = -
8 | Greenbel : Outside - Outside
8 | Tafling pond R R R
10 | Efffuent Trzatment plant - .
11 | Mineral Separation plant 5 =
12 | Tounship 3ea(Existing Houses) . 3 = =
13 E;TEEE-'W‘“ wall, Check- : 0.120 0.120 . 0.120
14 | untouched/Undisiurbed/T.5m
e 1.633 0.503 2023 0.503
Tolal 2023

The precise area required for quarmying activities under various heads is 5-00 Acres. For Non Specified
minar mineral quarry leaselicense/working permission, the financial assurance required to be furnished
Is @Rs.5,000/- per Acre and amounts Io Rs. 25,000/

Lowte—

Senlor Geologist

Mines & Geology Dept.
Kolar

2




12. ANY OTHER RELEVENT INFORMATION:
The area can be economically worked out by adopting systematic and advanced scientific method for

exploring building Stone in the balance plan period of five years. The production of Building Stone shall
hmimdﬁmmﬁwmﬁwnmtuhndmmmhﬂnmm{mam.mnﬂ
minerals and protection of environment, future proposals, if any need or requirement arises. Accordingly
any modifications in the method of quarrying will be submitted. The reserves will be re-estimated and
furnished after completion of the proposed exploration activities in the leasehold area. This will be
hﬁﬂmdm:lprlornpprmﬁ&nuidmuinhﬂwﬂbanhtﬂimd.mIamnshaltsuhnu‘chamlal
assurance of Rs. 25,000/ (Rupees twenty five thousand only) towards progressive quarry closure as
per Notification dated 16-12-2013.

—

M. Sc (Appl. Geology),
RQP/BNG/43/2015/A

senior Geologist
Mines & Geology Dept.
Kolar

>
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Annexare - 07

L L RE
Provid BUILDING STONE {Cuantity in tons)
Cross Area in Depth Volume | TCF| Bullding Stone | Bullding Stone | Mining Losses REMARKS
Soctions | Square inelors | inmetors | In Gu. Mirs ROM Qontity B of ROM T el MOM
A BE30 1" 1B30 280 263524 ZETGSY S&T0 TOF= Tonnago covwersion
BE 4310 1 47410 280 132748 130063 2855 tactor for Bulidng Sione
CC GOAD 11 H6EE0 LED 186340 182613 arss
Taotal G12812 GO03E0 12357
Probalile BUILDING BTOMNE {Quantity in lons)
Cross Area in Dejpthy Valumo Building Stone | Duilding Stone | Mining Losses HREMARKS
Sections | Square moters | in motors | in Cu. Mirs | TCF | ROM Cuantity BE% of ROM 2% of ROM
AN B530 5 4TG50 260 133420 130752 2668 TCF= Tonnage comversion
B 4310 5 21550 ZB0 B340 5513 1207 lacioe tor Bullding Stone
C-C GOS0 5§ 30250 180 D470 B300G 1634
Total 2TR4E0 272851 5565
Possiblo(Resources) BUILDING STONE [Quantity in tons)
Croas HArea in Depth Volumo Bullding 5tone | Bullding Stona | Mining Losses REMARKS
Sections | Square metors | in moeters | in Cu. Mirs | TCF | ROM Cuantity SE% ol ROM 2% of ROM
A-H 9530 5 47650 | 280 133420 130752 2688 TCF= Tonnage cormversion
B-& a1 5 21550 B0 GO0 59133 27 facior for Buliding Stons
C-C G050 5 30250 260 BATDO B3008 1654
Total ITR4E0 272881 5568
—t "
o e e i

bounb——
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ESTIMATION OF GEOLOGICAL RESERVES
Provad BUILDING STONE (Quantity in tons)
Cross Arga in Depth Volume Building Stone | Bullding Stone | Mining Lossas REMARKS
Sections | Square metors | in maters | in Cu. Mtra | TCF | ROM Quanfity | 98% of ROM 2% of ROM
A T250 i TaTs0 260 222300 218834 4468 TCF= Tonnage comersion
B-& 300 n M100 2,80 SE480 9570 1910 facior for Dulding Stone
c-C 3660 11 40250 2.80 112728 110473 2255
Total 431508 422878 B630
Probable BUILDING STONE (Quantity in tons)
Cross Area in Depth Volume Building Stone | Building Stone | Mining Losses REMARKS
Sections | Square meters | in meters | in Cu. Mirs | TCF | ROM Quantity 58% of ROM 2% of ROM
Al 7260 5 36250 280 101500 BE4TO 2030 TCF= Tonnage COMErsion
BB 3100 ] 15500 280 43400 42532 ] factor for Building Stona
Gz 680 -] 18300 B0 51240 50215 1025
Total 196140 192217 3821
5 VES UNFC Classification of Reserves :
Beserves {Chanlity in_Tennes) (Quantity in lonnes)
Proved Reserves: 432878 Calegory (111} 422878
Probable Reserves 82T Caitegory (122} 152217
TOTAL _Eiﬂ]ﬁﬂ- TOTAL 15005

Mineable reserves consldaring the Ultimate P Smit (after leming safetybutfer zona of 7.5 mirs boundary) s 1 6,15,085 tons

bonags

Sen
Mines &

Geology Dept.
Kolar

e
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YEARWISE PLAN PERIOD PRODUCTION DETAILS

Yoor Cross Area in Diapth Vakune ROBM Saleable Mining REMARKS
Sections | Square motors | in motars | in Cw. Mirs | TCF | Quantity | Bullding Stons Losses
[88% of ROM) | (2% of ROM)
B-g 1807 B 14456 28D 40477 A0EET 210
st o 3660 L] 209208 2.B0 B18B4 ED3dd 1640
Total 122461 120012 45
2nd Bg 1807 ] 14458 280 ) 40477 30867 a0
G- 3660 B 9280 2B0| B1EE4 ED3s4 1040
Tolal 122461 120012 2a4h
3rd Ab 2881 B 23048 260 | B453A Gl 1291
B.E 2588 B 20688 280 5TO26 56758 1158
Total 122461 120012 2441
4th A-f 5467 ] 43738 ZED | 122481 120012 2448
Gt A S4BT B 43736 280 | 122481 120012 2449
Grand Total 512304 BO0DES 121246
_'_._,.-'
o bonB—
Senlar Geologist
Mines & Geology Dept
Kolar -
'




PRODUCTI All

{Quantity in tons)
Year Cross Area in Influence | Valume ROM Sakeabbe Mining Remarks
Sections | Square meters | in meters | in Cu. Mtrs | TCF | Quantity | Bullding Stons loases
[38% of ROM) | (% of ROM)
TCF= Tonnage corversion
Concophusl]  A-A" BBS .3 5480 280| 15344 15037 w7 tactor for Buillding Stone
Period
Taotal 15344 15037 T
~\
\
‘m | .’
Senlar g,
Mines &Gmmgxpt
~ Kolagp :
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OVERBURDEN/WASTE DETAIL

Areain Dapth WASTE
Squaro motors | in melors in Cu. Mirs
6736 2 13472
Total 13472

YEAR WISE PLAN PERIOD OVERBURDEN/WASTE

Yaar Dapth dopth Volume Over Burden
Square metors | in metors in Cu. Mtrs
1st 0 2 0
2nd 0 0 0
3 1456 2 2912
ath 5280 2 10560
5th 1] a 0
Total 13472
( -
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PHOTOGRAPHS SHOWING THE BUILDING STONE EXPOSURES WITHIN THE QUARRY LEASE AREA
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Regional Office
. IRrud oy SROH Robod chowd
. — Rarnataka State Pollution Control Board mdedd ‘&b g =
§ s
oy HOXY i, Tt Ho. 1423
Plct No 148 KIADB Indl. Area, 5 - » TPETRO. 14,
Temaka KOLAR -563 101, D200 MoK B,
Teles Fax 08152-243199 b, doecnd - 563 101.

e-mad  kolar@kspch.gov.in

No PCB/RO-KLRNGT-8C2021-22/ O [/ Date: |
To,

I'he Member Secretary, . \

Kamataka State Polution Control Board,

No. 49, 5th Floor, Parisara Bhavana,
\Ciumh treet, Bangalore-01.

//Kind Attention : SEO, Mines Section //
Sir,
Sub:  Submission of Inspection reports of Stone Crushers in
- Compliance to the directions of the Hon’ble National Green
Tribunal dated : 23.03.2021 in original application (0.A.) No.
85, of 2021 filed by M/s. Parisara Hitharakshna Samithi Versus
union of India and others - reg.

Ref:  Inspection of the crusher units by the Regional Officer along
with Deputy Environmental Officer of this office on 08.11.2021.

Ty

With reference to the above, please find herewith enclosed the Inspection reports of
following Stone Crusher in Compliance to the directions of the Hon'ble National Green Tribunal
dated : 23.03.2021 in original application (O.A.) No. 85, of 2021 filed by M/s. Parisara
Hitharakshna Samithi Versus union of India and others for your kind perusal and further
necessary action.

Sk No. Name and address of the Stone Crusher

1 M/s. Millennium Crusher, Sy No.790, Devarayasamudra Village, Avani Hobli,
Mulbagal Taluk, Kolar District.
2 | M/s. Sri Balaji Crushers, Sy. No. 69, Yalagondanahall; Village, Avani Hobli,
Mulbagal Taluk, Kolar District.
3 M/s. SV § & Associates Sy. No. 68, Yelagondahalli Village, Avani Hobli,
Mulbagal Taluk, Kolar District

This is for kind information and needful.
Yours faithfully,

Nl
/A ENVIRONMEN OFFICER,
%}}" P REGIONAL OFFICE, KOLAR.

ﬁf p—
) Copy submitted to : The Senior Regional Senior Environmental Officer, KSPCB, Bangalore
for kind information.

i i \
o oy
) \E'P
.

Web Site : hitp://kspch.kamataka.gov.in
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r'f Office Accompanied: Sri, B.C. Shivamurthy, DEO
Name and Address of the M/s. Millennium Crusher,
Crusher Inspected Sy No.790, Devarayasamudra Village, Avani Hobli,
Mulbagal Taluk, Kolar District.
Date of Inspection 08.11.2021
Number of employees 18 No's
Person Contacted Sri. S. Kumar - Partner
Capital Investment & Category | Total cost of Rs. 446 Lakhs - Small-Orange.
Activity and capacity i. Stone aggregates of different sizes (Stone Crushing)

of capacity 120 TPH (20,000 MT/Month)
ii. M-Sand of capacity 80 TPH (31,000 MT/Month

ot Consent Status Valid up to 31.03.2024
= Year of commissioning 2010
Area in acres 1.14 Acres

Preamble: M/s. Millennium Crusher, Sy. No. 790, Devarayasamudar Village, Avani Hobli,
Mulbagal Taluk, Kolar District is an existing Stone Crusher unit and obtained consent for
operation for carrying out stone aggregates of capacity 20,000 MT/Month M-sand of
capacity of 31,000 MT/Month respectively which is valid up to 31.03.2024 .

As per the direction of NGT OA No. 85/2021 (SZ) Dated : 23.03.2021 and Board Office
direction, the said crusher unit was inspected by the Regional Senior Environmental Officer,
Bangalore-East on 08.07.2021 along with Regional Officer and Deputy Environmental
Officer, Regional Office, Kolar. At the time of inspection some non-compliances were
observed. Accordingly this office has issued Show-Cause Notice to the crusher authorities.

Further, The Hon'ble NGT order has passed on order in the matter of the O.A. No. 85 of
2021 (SZ) dated : 03.09.2021 stating that, neither Karnataka State Pollution Control Board /
~ State Level Environmental Impact Assessment Authority have not assessed Environmental
compensation even through certain violations have been noted during the inspection by the
ZSEO, Bangalore East on 08.07.2021. Based on the Hon'ble NGT order the said stone
crusher unit was inspected by the Regional Officer along with Deputy Environmental
Officer of this office on 17.09.2021 to verify the compliances made by the stone crusher. At
the time of inspection the following non-compliances were noticed.

» Crusher unit was not provided Continuous water sprinkling arrangements and
authorities have been advised to provide to continuous Water sprinkling
arrangement, during the operation phase of the crusher to mitigate the dust pollution
during the operation of the crusher.



Ef

» Metaled / concrete roads are not provided with in the crusher premises and approach
road for vehicle movement it may cause the fugitive dust emission.

Based on the above non-compliances this office has submitted a report to Zonal office,
Bangalore East on 23.09.2021 with recommended to issue “Notice of Proposed
Directions” to stone crusher as per the relevant provisions Water Act, 1974 and Air Act,
1981. Accordingly RSEO, Bangalore — East has issued Notice of Proposed Directions to the
said crusher on 04.10,2021 and also recommended to Board Office to issue demand for
Environmental Compensation of Rs. 2,66,250/- to the above said stone crusher. Accordingly
the Board Office has issued the Demand for Environmental Compensation of Rs. 2,66,250/-
under the section 31 (A) of the Air (Prevention & Control of Pollution) Act 1981, Read with
Rule 20 (A) of Air (Prevention & Control of Pollution) Rules.

After issue of “Notice of Proposed Directions” and Demand of Environmental
Compensation, the crusher authorities have submitted reply letter to the Notice of Proposed
Directions to this office on 12.10.2021. Based on the reply letter submitted by the crusher
authoritics the said crusher unit was again inspected by the Regional Officer along with
Deputy Environmental Officer of this office on 08.11.2021 to verify the compliances made
to the direction of the Board. At the time of inspection the following observations were
made :

% The crusher was operating at the time of inspection.

% Crusher authorities have covered zinc sheet to the Primary jaw crusher,
Secondary jaw crusher, Vibratory screen and conveyer belts.

» Crusher authorities have provided barricades in 03 direction.

» Wet mix metalling / concrete roads are provided with in the crusher premises
and approach road for vehicle movement.

» Provided continuous water sprinkling arrangements, during the operation
phase of the crusher to mitigate the dust pollution.

% The crusher authorities have paid Environmental Compensation of
Rs. 2,66,250/- on 04.11.2021 through NEFT of Bank of Baroda vide UTR
No. BARBH21308825073.

Recommendation :

The crusher authorities have generally complied the consent condition under the
Provisions of the Air (Prevention & Control of Pollution) Act, 1981 and paid the
Environmental Compensation of Rs. 2,66,250/-.

o 'u-..k._
EN \-’IR{}N'H%N'&'\L OFFICER,
REGIONAL OFFICE, KOLAR.
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Office Accompanied: Sri. B.C. Shivamurthy, DEO

Name and Address of the M/s. Sri Balaji Crushers,
Crusher Inspected Sy. No. 69, Yalagondanahalli Village,

Avani Hobli, Mulbagal Taluk, Kolar District.
Date of Inspection 08.11.2021
Number of employees 16 No's
Person Contacted Sri. Bhagavan - Incharge
Capital Investment & Category | Total cost of Rs. 170 Lakhs - Small-Orange.
Activity and capacity i. Stone aggregates of different sizes (Stone Crushing)

of capacity 25,000 MT/Month
ii. M-Sand of capacity 25,000 MT/Month

Consent Status Valid up to 30.09.2029
Year of commissioning 2008
Area in acres 2.00 Acres
Preamble :

M/s. Sri Balaji Crushers, Sy. No. 69, Yalagondanahalli Village, Avani Hobli,
Mulbagal Taluk, Kolar District had obtained CFO from the Board vide No. AW-318923
PCB ID : 27997 Dated : 09.07.2020 for the for the production of Stone aggregates of
capacity 25,000 MT/Month and M-Sand of capacity 25,000 MT/Month which is valid up to
30.09.2029.

As per the direction of NGT OA No. 85/2021 (SZ) Dated : 23.03.2021 and Board Office
direction, the said crusher unit was inspected by the Regional Senior Environmental Officer,
Bangalore-East on 08.07.2021 along with Regional Officer and Deputy Environmental
Officer, Regional Office, Kolar. At the time of inspection some non-compliances were
observed. Accordingly this office has issued Show-Cause Notice to the crusher authorities.

Further, The Hon'ble NGT order has passed on order in the matter of the O.A. No. 85 of
2021 (SZ) dated : 03.09.2021 stating that, neither Kamnataka State Pollution Control Board /
State Level Environmental Impact Assessment Authority have not assessed Environmental
compensation even through certain violations have been noted during the inspection by the
ZSEO, Bangalore East on 08.07.2021. Based on the Hon'ble NGT order the said stone
crusher unit was inspected by the Regional Officer along with Deputy Environmental
Officer of this office on 17.09.2021 to verify the compliances made by the stone crusher, At
the time of inspection the following non-compliances were noticed.

» Crusher unit was not provided Continuous water sprinkling arrangements and
authorities have been advised to provide to continuous Water sprinkling
arrangement, during the operation phase of the crusher to mitigate the dust pollution
during the operation of the crusher.



# Metaled / concrete roads are not provided with in the crusher premises and approach
road for vehicle movement it may cause the fugitive dust emission,

Based on the above non-compliances this office has submitted a report to Zonal office,
Bangalore FEast on 23.09.2021 with recommended to issue “Notice of Pro
Directions™ to stone crusher as per the relevant provisions Water Act, 1974 and Air Act,
1981. Accordingly RSEQ), Bangalore — East has issued Notice of Proposed Directions to the
said crusher on 04,10.202] and also recommended to Board Office to issue demand for
Environmental Compensation of Rs. 2,66,250/- 10 the above said stone crusher. Accordingly
the Board Office has issued the Demand for Environmental Compensation of Rs. 2,66,250/-
under the section 3] (A) of the Air (Prevention & Control of Pollution) Act 1981 . Read with
Rule 20 (A) of Air (Prevention & Control of Pollution) Rules.

After issue of “Notice of Proposed Directions™ and Demand of Environmental
Compensation, the crusher authorities have submitted reply letter to the Notice of Proposed
Directions to this office on 13.10.2021. Based on the reply letter submitted by the crusher
authorities the said crusher unit was again inspected by the Regional Officer along with
Deputy Environmental Officer of this office on 08.11.202] to verify the compliances made
1o the direction of the Board. At the time of inspection the following observations were

# The crusher was Operating at the time of inspection.

# Crusher authorities have covered zinc sheet to the Primary jaw crusher,
Secondary jaw crusher, Vibratory screen and conveyer belts.

Crusher authorities have provided barricades in 02 direction and one side is
fully covered with cucalyptus trees are developed.

tr

» Wet mix metalling / concrete roads are provided with in the crusher premises
and approach road for vehicle movement,

# Provided continuous water sprinkling arrangements, during the operation
phase of the crusher to mitigate the dust pollution.

» The crusher authorities have paid Environmental Compensation of
Rs. 2,66,250/- on 08.11.202] through NEFT of Pragathi Krishna Gramin
Bank vide UTR No. PKGBH21312870295.

Recommendation -

The crusher authorities have generally complied the consent condition under the
Provisions of the Air (Prevention & Control of Pollution) Act, 1981 and paid the

Environmental Compensation of Rs. 2,66,250/-,
N
ENVIR OFFICER,

REGIONAL OFFICE, KOLAR.
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Officer Accompanied: Sri. B.C. Shivamurthy - DEO

Name and Address of the M/s. S V § & Associates
Crusher Inspected Sy. No. 68, Yelagondahalli Village,

Avani Hobli, Mulbagal Taluk, Kolar District
Date of Inspection 18.09.2021
Number of employees 18 No's
Person Contacted Sri. Jagadeesh - Partner
Capital Investment & Category | Total cost of Rs. 165 Lakhs - Small-Orange.
Activity and capacity i. Stone aggregates of different sizes (Stone Crushing)

of capacity 26,000 MT/Month
ii. M-Sand of capacity 26,000 MT/Month

Consent Status Valid up to 30.09.2023
Year of commissioning 2011
Area in acres 1.27 Acres
Preamble :

S V S & Associates (Formerly M/s. Venkateshwara Stone Crusher) Sy. No. 68,
Yelagondahalli Village, Avani Hobli, Mulbagal Taluk, Kolar District had obtained CFO
from the board vide No. AW-308703 PCB ID : 74885 Dated : 30.11.2018 for the for the
production of Stone aggregates of capacity 26,000 MT/Month and M-Sand of capacity
26,000 MT/Month valid up to 30.09.2023.

As per the direction of NGT OA No. 85/2021 (SZ) Dated : 23.03.2021 and Board Office
direction, the said crusher unit was inspected by the Regional Senior Environmental Officer,
Bangalore-East on 08.07.2021 along with Regional Officer and Deputy Environmental
Officer, Regional Office, Kolar. At the time of inspection some non-compliances were
observed. Accordingly this office has issued Show-Cause Notice to the crusher authorities.

Further, The Hon’ble NGT order has passed on order in the matter of the O.A. No. 85 of
2021 (SZ) dated : 03.09.2021 stating that, neither Karnataka State Pollution Control Board /
State Level Environmental Impact Assessment Authority have not assessed Environmental
compensation even through certain violations have been noted during the inspection by the
7ZSEO, Bangalore East on 08.07.2021. Based on the Hon’ble NGT order the said stone
crusher unit was inspected by the Regional Officer along with Deputy Environmental
Officer of this office on 17.09.2021 to verify the compliances made by the stone crusher. At
the time of inspection the following non-compliances were noticed.

» Crusher unit was not provided Continuous water sprinkling arrangements and
authorities have been advised to provide to continuous Water sprinkling
arrangement, during the operation phase of the crusher to mitigate the dust pollution
during the operation of the crusher.



» Metaled / concrete roads are not provided with in the crusher premises and approach
road for vehicle movement it may cause the fugitive dust emission.

Based on the above non-compliances this office has submitted a report to Zonal office,
Bangalore Fast on 23.09.2021 with recommended to issue “Notice of Proposed
Directions™ to stone crusher as per the relevant provisions Water Act, 1974 and Air Act,
1981. Accordingly RSEOQ, Bangalore — East has issued Notice of Proposed Directions to the
said crusher on 04.10.2021 and also recommended to Board Office to issue demand for
Environmental Compensation of Rs. 2.66.250/- to the above said stone crusher. Accordingly
the Board Office has issued the Demand for Environmental Compensation of Rs. 2,66,250/-
under the section 31 (A) of the Air (Prevention & Control of Pollution) Act 1981, Read with
Rule 20 (A) of Air (Prevention & Control of Pollution) Rules.

After issue of “Notice of Proposed Directions” and Demand of Environmental
Compensation, the crusher authorities have submitted reply letter to the Notice of Proposed
Directions to this office on 13.10.2021. Based on the reply letter submitted by the crusher
authorities the said crusher unit was again inspected by the Regional Officer along with
Deputy Environmental Officer of this office on 08.11.2021 to verify the compliances made
to the direction of the Board. At the time of inspection the following observations were
made :

» The crusher was operating at the time of inspection.

# Crusher authorities have covered zinc sheet to the Primary jaw crusher,
Secondary jaw crusher, Vibratory screen and conveyer belts.

# Crusher authorities have provided barricades in 03 direction and one side is
fully covered with eucalyptus trees are developed.

v

Wet mix metalling / concrete roads are provided with in the crusher premises
and approach road for vehicle movement.

» Provided continuous water sprinkling arrangements, during the operation
phase of the crusher to mitigate the dust pollution.

» The crusher authorities have paid Environmental Compensation of
Rs. 2,66,250/- on 11.11.202] through RTGS of Union Bank of India vide
UTR No. BARB202111111315799226.

Recommendation :

The crusher authorities have generally complied the consent condition under the
Provisions of the Air (Prevention & Control of Pollution) Act, 1981 and paid the

. ! w

REGIONAL OFFICE, KOLAR.
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Officer Accompanied: Sri. B.C. Shivamurthy - DEO

Name and Address of the M/s. G.V.V. Stone Crusher,
Crusher Inspected Sy. No. 758, Devarayasamudra Village,
Avani Hobli, Mulbagal Taluk, Kolar District.
Date of Inspection 17.09.2021
Number of emplovees 20 No's
Person Contacted Sri. Rajesh — Proprietor
Capital Investment & Category | Total cost of Rs. 390 Lakhs - Small-Orange.
Activity and capacity i. Stone aggregates of different sizes (Stone

Crushing) of capacity 20,000 MT/Month
iil. M-Sand of capacity 31,000 MT/Month

Consent Status Valid up to 09.01.2024
Year of commissioning 2018

Area in acres 2.00 Acres

Preamble :

G.V.V. Stone Crusher, Sy. No. 758, Devarayasamudra Village, Avani Hobli,
Mulbagal Taluk, Kolar District had obtained CFO from the board vide No. AW-314779
PCB ID : 63993 Dated : 13.09.2019 for the for the production of Stone aggregates of
capacity 20,000 MT/Month and M-Sand of capacity 31,000 MT/Month which is valid up to
09.01.2024.

As per the Hon'ble NGT OA No. 85 and Board Office direction crusher unit was
inspected by the Regional Senior Environmental Officer, Bangalore East along with EO and
DEO, Regional Office, Kolar on 17.09.2021. During inspection certain non-compliances
were observed and notice was issued to the crusher authority vide this office Notice No. 205
Dated : 17.07.2021. Further, In view of the pendency of proceedings before the Hon'ble
NGT south zone, Chennai OA No. 84 of 2021 and order dated : 03.09.2021 issued by
Hon’ble NGT to verify the compliances the stone crusher located at Sy. No. 758,
Devarayasamudra Village, Avani Hobli, Mulbagal Taluk, Kolar District inspected on
17.09.2021 the following observations were made:

Non-compliances observed Compliances made by the crusher
unit
Metaled / concrete roads are not provided with Not provided

in the crusher premises and approach road for
vehicle movement it may cause the fugitive dust
emission




]
Not submitted the CFO compliance details to | Crusher authorities have submitted
consent condition and other Air Quality | Form-V, Environmental Statement
Monitoring details and Form V- Environmental ) ) o
Siatensiit Air Quality Mum‘tunng report not
submitted.

Completely dismantled all the old plant and | After issue of notice crusher
machineries in the premises, and proposed to | authorities  have applied CF-
installation of new plant and machinery without | Expansion application.

obtaining CFE expansion of the Board and
without intimation work has been started.

» The crusher was not operating and authorities are completely dismantled all
the old plant and machineries in the premises, and installation of new plant
and machinery work under progress. In this regard crusher authorities have
submitted CF-Exp application to this office to obtained CF-Exp. Photographs
enclosed for kind reference.

# Crusher authorities have provided barricades in 03 direction and one side is
fully covered with eucalyptus trees are developed.

» There are no villages in the vicinity of 500 mtrs from the crusher unit and
Ramasrandra Village existing at a distance of about 850 Mirs in an East
direction.

%

There are no protected area are monuments of archeological importance in
Devarayasamudra Village and Yalagondahalli Village.

» There are no reserved forest / protected forest around the stone crusher.

# There are no any structure, lakes and habitat within the distance of 500 Mirs
from the stone crusher area. The nearest lake is Deverayasamudra lake
situated at a distance of more than 01 Km and Thantanakunte water tank is at
a distance of more than 500 Mtrs from stone crusher.

."'

This office has not received the complaints against stone crusher regarding
dust pollution, health problems and agricultural crop loss.

In view of the above, circumstances and the crusher was not operating since from
One year, Environmental Compensation was not assessed

2 4l
ENVIRO AL OFFICER,

REGIONAL OFFICE, KOLAR.
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Objective of the Survey:

* To collect the co-ordinate of Boundary Points of Bullding stone quarry under supervision of
Competent Authority.

* To acquire reduced level of the Building Stone Quarry.
To acquire Aerial Imagery of the Quarry pit area.
To analyse Extent of Encroachment area, Quantity of Mineral excavated both within and
outside lease area.

* To Facllitate Competent authority to arrive at Demand Collection and Balance from Each
Quarry Area.

Methodology of Survey

Methods used to conduct the Survey:To meet the objective of this survey following methodology is
used for data acquisition:

* DGPS Based Boundary Data Collection in Real Time Kinematics Mode.

s Post Collection of DGPS data UAV based Photogrammetry survey is conducted to acquire
imagery for Encroachment and cut volume analysis,

= Post Identification of Boundary points reduced level data is acquired from the field through
Electronic Total Station Survey,
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About DGPS Instrument in Real Time Kinematics Mode:

DGPS |Differential GPS] is essentially a system to provide positional corrections to GPS sig-
nals. DGPS uses a fixad, known position to adjust real time GPS signals to eliminate pseudorange
errors, An important point to note is that DGPS corrections improve the accuracy of position data
anly.

Real-time kinematic (RTK) positioning is a satellite navigation ed to enhance the precision of posi-
tion data derived from satellite-based positioning systems (global navigation satellite systems-
GNSS). It uses measurements of the phaseof the signal's carrier wave in addition to the information
content of the signal and relies on a single reference station or interpolated virtual station to provide
real-time corrections, providing up to centimeter -level accuracy. With reference to GPS in particu-
lar, the system is commaonly referred to as carrier-phase enhancement, or cPGPS. " 1t has applica-
tions in land survey, (ydrographic survey, and in consumer unmanned aerial vehicle navigation.

About UAV/Drone based Photogrammetry Survey:

Unmanned Aerial Photogrammetric Survey is the use of Unmanned Asrial Vehicles (UAVs) to take
photos for use in photogrammetry, the science of making measurements from photographs. Instru-
ments manufactured for UAVs could be mounted on unmanned flying platforms of various sizes and
types, such as uctocopters. These machines are suitable for the full geodetic survey of a study site by
creating a point cloud of measurements of nearly homogenous quality and accuracy. These detailed
point clouds (of various types of data) could be used in line with orthophotos etc. to obtain a com-
plex data system representing the study site,

Similarly to manned aerial surveys, UAVs are suitable to acquire three-dimensional digital mod-
els and orthophoto masaics for a certain area

About Electronic Tatal Station (ETS) Survey:

Atotal station (TS) ortotal station theodolite (TST) is an electronicfoptical instrument used
for surveying and building construction. The total station is an electronic theodolite (transit) inte-
grated with an electronic distance measurement (EDM) to read siope distances from the instrument
to a particular point, and an on-board computer to collect data and perform advanced coordinate
based calculations.

ETS is used for:

s Anghe Measarement,
s Distance Measurement
« Co-Ordinates Measurement
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Pracedure for Differential Global Positioning System(DGPS) based boundary points identification
and coordinates data acquisition of the quarry Pit.

1. Collect Scanned copy of the original Blue print of lease execution sketch from Lessee.
Digitization of the Lease execution Sketch using AutoCAD or any other drafting application
before visiting quarry area.

3. In the presence of respective Hobli Surveyor and Junior Engineer, DMG, Kolar District Identi-
fy ground contral points mentioned in the lease execution sketch and village Map.

4, DGPS instrument will have twao part

« Base Station: This unit will be fixed in the open area and this instru-
ment will connect with 20 ta 25 Satellites. After observation of at least
2 hours Temporary Bench Mark [TBM) is established near to the base
station using rover system, Every time the instrument is reset or re
started TBM point is updated to Base Station and base station will cor-
rect its reading accordingly.

s Rover or Stake out Unit: Rover is Mobile unit having DGPS reader which
will wark on RTE and RF/GPRS Method for communication with Base
station.

5. Once Ground Control points are identified then these control point's co-ordinates are col-
lected using DGPS instrument and are used to align the scanned lease execution sketch to
ground control points of respective survey numbers. This is called as fit to scale process

6. Fost completion of fit to scale process,Revenue Surveyor will use chain method to arrive at
boundary points by offset and Bisect method.

7 Using Rover DGPS instrument co-ordinates and MSL of the boundary point is acquired.

8 Post-acquisition of point coordinate of lease area, CAD software assists the Hobli surveyor
and Junior Engineer to verify points byshowing the sketch in CAD software.

9. CAD software facilitates measuring distance between each points of the lease area and con-
trol points. Each point is finalized using scale fit digitized lease execution sketch by bearing
procedure in CAD software.

10. These paints cre finalized in the field by DGPS instrument once Hobli surveyor and Junior
Enginger, DMG, Kalar is satisfied after mapping all co-ordinates in the CAD software.

Assumptions for arriving at Boundary Co-ordinates,

Lease execution sketch is showing extent and boundary points are correct.
Lease Execution Sketch Provided to us is Considered as error free Sketch,
No dispute on Boundary Points between lessee and other Party.

Points shown by Revenue surveyor using chain method is correct,

T
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Procedure Followed for UAV/Drone based Photogrammetry Survey of the Building Stone Quarry

Keep reflecting Flex Sheet of 2 feet by 2 feet size on all boundary points identified through
DGPS survey in the quarry lease area.

Prepare KMZ file consisting of co-ordinates of all boundary points with extra coverage of
20% to 30% more than leased area.

Upload KMZ file to auto pilot mobile app and finalize the grid for UAV/drone flying. Provide
instruction to UAV to fly in the assigned grid with altitude of between 70m 1o 100m depend-
ing on the obstructions nearby.

Fly UAV in the assigned grid and capture images in fixed intervals.

UAV acquires the same data twice by flying in horizontal and vertical grids of the leased area
far improved quality.

Data collected from the field is processed through Drone Image processing application for
generation of orthophoto, Digital surface Model, Digital Terrain Model and Digital Elevation
Maodel.

Post Generation of DEM, DSM and Ortho Image, this data is used for calculation of cut vo-
lume based on the level selected as cut area.

Ortho Image is superimposed on GIS application along with boundary points to calculate ex-
tent of Encroachment.

Assumptions for arriving at Encroachment and Cut volume Calculation,

1

ol

Boundary points shown by lessee during flying are correct.

No dispute on Boundary Points between lessee and other Party.

Boundary pillars are erected exactly over the points shown through DGPS points by compe-
tent authority to lessee.

3D Image Volume calculation is executed by identifying the pit cut area based on the pit
opening line w.r.t layer change (Soil cap to Stone).

Cut volume data only consists of cut volume and has not considered geological aspects of
Mineral like Soft Rock, Soil cap over mlneral and Wastages as per EC.

in case of dispute arising out of Volume arrived over our understanding of Cut volume line,
we will provide raw data of captured image and provide access to Data processing software
in arriving at exact starting of Pit Opening level for accurate pit volume generation.

——————




Procedure for conducting Electronic Total Station Survey:

LB B

Assumptions

: ¥
S
3

THONIC TOTAL STATION AND UAV/DRONE BASED PHOTOGRAM
SURVEY REPDRT

Acquisition of Reduced Level data in the quarry pit.
Acquisition of Boundary points

Acquisition of Public Infrastructure if any.

Post collection of Levels contours are drawn at 1 M Interval.
Setting up of Temporary Bench Mark for future reference.

Boundary points shown by lessee during ETS survey are correct.

No dispute on Boundary Points between lessee and other Party.

Boundary pillars are erected exactly over the points shown through DGPS points by compe-
tent authority Lo lessee.
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Procedure Followed far UAV/Drone based Photogrammetry Survey of the Bullding Stone Quarry Pit .

1,

keep reflecting Flex Sheet of 2 feet by 2 feet size on all boundary points identified through
DGPS survey in the quarry lease area.

Prepare KMZ file consisting of co-ordinates of all boundary points with extra coverage of
20% to 30% maore than leased area.

Upload KMZ file to auto pilot mobile app and finalize the grid for UAV/drone flying. Provide
instruction to UAV to fly in the assigned grid with altitude of between 70m to 100m
depending on the obstructians nearby.

Fly UAV In the assigned grid and capture images in fixed intervals.

UAV acqguires the same data twice by flying in horizontal and vertical grids of the leased area
for improved quality.

Data collected from the field is processed through Drone Image processing application for
generation of Orthophoto, Digital surface Model, Digital Terrain Model and Digital Elevation
Model,

Post Generation of DEM,DSM and Ortho Image. this data is used for calculation of cut
volume based on the level selected as cut area.

Orthe Image is superimposed on GIS application along withboundary points to calculate
extent of Encroachment.

Assumptions for arriving at Encroachment and Cut volume Calculation,

1

Boundary points shown by lessee during flying are correct.

No dispute on Boundary Points between lessee and ather Party.

Boundary pillars are erected exactly over the points shown through DGPS points by
competent authority to lessee

Using 2D Image Volume calculation is executed by identifying the pit cut area based on
selerning pit opening line depending on the visibility of layer change.

Cut voiume cata only consists of cut volume and has not considered geological aspects of
Mineral like Soft Rock, Soil cap over mineral and Wastages as per EC.

In case of dispute arising out of Volume arrived through over understanding of Cut volume
line, We will provide raw data of captured image and provide access to Data processing
software in arriving at exact starting of Pit Opening level for accurate pit volume generation.
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3D Image
NAME: Bhagawan Singh Survey No. 64 0.L No.: B63
Village: Yelagondananahalll Taluk: Mulabagulu District: Kolar

Report Date: 24-7-2018
Lease Area: 4 acres

SLUTIONS
E\JT‘E’HE\

Fof




- jq‘fr
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NAME: Bhagawan singh
Village: Yelagonca ianahalll
Report Date: 24-7-2018
Lease Area: 4 acres
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Ortho Image

0.L No.: Be3
District: Kolar

Survey No. B4
Taluk: Mulabagulu
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Map View of Encroachment Area

NAME: Bhagawan Singh Survey No. B4 0.L No.: 863
village: Yelagondananahalli Taluk: Mulabagulu District: Kolar
Report Date: 24-7-2018
Lease Area: 4 acres
Encroached area: 0.18 Acres

Note:

1. Above Conclusion is arrived based on the boundary points shown to us before flying UAV for

Data capture.
7, Above Report assumes that Boundary pillars are erected by lease owner exact'y on the points
where Revenue Department has identified boundary

3. Above conclusion is arrived based on the nput provided by Respective Lease Orwrner
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MAP Showing Contours of the Leased Area & 1 Meter Interval

NAME: Bhagawan Singh Survey No. 64 Q.L No.: 363
Village: Yelagondananahalli Taluk: Mulabagulu District: Kolar
Report Date: 24-7-2018

Lease Area: 4 acres
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NAME: B.Bhagawan Singh

Survey No. 640.L No.: 863

Village: Yelagondananahalli Taluk:Mulabagulu
Report Date: 24-7-2018

Lease Area: & acres

S5 SYUAV/DRONE BASED PHOTOGRAMMETRY SURVEY REPOR T

District:Kolar
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MAP View of 2006 Satellite Imagery

NAME: B.Bhagawan Singh

Survey No. 640.L No.: 863

Village: Yelagondananahalli Taluk:Mulabagulu District:Kolar
Report Date: 24-7-2018

Lease Area: 4 acres
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Total vnmmmu Both Within and Outside

| Lease Area in Cum

Total Volume Excavated in Encroached Area in
Cumn

Total Volume Excavated in Lease Area in Cum

Quantity Excavated with in Lease Area in MT

Total Quantity Excavated in Encroached Area in
Recovery of 95% In MT

Total Quantity Excavated Both within and Outside

Lease area in MT

a1371.2 (el

Quantity Excavated with in Lease Area with
Recovery of 95% In MT

34612.11

Total Quantity Excavated in Encroached Area in
MT Recovery of 95% in MT

4690.53

it

Fine paid for the encroached quantity in MT

Net Quantity Excavated in Encroached area after
deducting quantity for which fine paid In MT

4690.53 pussy

Total Quantity Excavated Both within and Outside
Lease area in MT

39302.64

Audited Quantity in period of Lease in MT

Excess Quantity in MT

Quantity of 5ol Cap Excavated and dumped near
lease area in MT

Difference of Quantity of the Mineral with in the
lease boundary in MT

21

Royalty for Quantity Excavated with in lease area
(@60 per MT in INR

Five times of the royalty for difference of quantity

22 | with in leased area in INR

Five times of the Royalty for the quantity

23 | excavated in encroached area in INR

Total Amount to Be Collected in INR







®  Quarry Boundary point ,Collection of
Reduced Level Astestment of Quantity
Excavted both with in and Outtide lease
area and Encroachment Extent if any,

Submutted By Bl Tech Salution
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SURVEY REPORT

Objective of the Survey:

To collect the co-ordinate of Boundary Points of Building stone quarry under supervision of
Competent Authority.

To acquire reduced level of the Building Stone Quarry.

To acquire Aerial Imagery of the Quarry pit area.

To analyse Extent of Encroachment area, Quantity of Mineral excavated both within and
outside lease area,

To Facilitate Competent authority to arrive at Demand Collection and Balance from Each
Quarry Area.

Methodology of Survey

Methods used to conduct the Survey: To meet the objective of this survey following methodology is
used for data acquisition:

DGPS Based Boundary Data Collection in Real Time Kinematics Mode.

Post Collection of DGPS data UAV based Photogrammetry survey is conducted to acquire
imagery for Encroachment and cut volume analysis.

Post Identification of Boundary points reduced level data is acquired from the field through
Electronic Total Station Survey.

About DGPS Instrument in Real Time Kinematics Mode:
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DGPS (Differential GPS) is essentially a system 1o provide positional corrections to GPS sig-
nals. DGPS uses a fixed, known position to adjust real time GPS signals Lo eliminate pseudo range

errars. An lmportant point to note Is that DGPS corrections improve the accuracy of position data
anly.

Real-time kinematic (RTK) positioning is 2 satellite navigation ed to enhance the precision of posi-
tion dats derived from satellite-based positioning systems (global navigation satellite systems-
GNSS), It uses measurements of the phase of the signal's carrier wave in addition to the information
content of the signa! and relies on a single reference station or interpolated virtual station to provide
real-time corrections, providing up to centimeter -level accuracy. With reference to GPS in particu-
far, the system is commonly referred to as carrier-phase enhancement, or CPGPS.” It has applica-
tions in lant survey, hydrographic survey, and in consumer unmanned aerial vehicle navigation.

About UAV/Drone based Photogrammetry Survey:

Unmanned Aerial Photogrammaetric Survey is the use of Unmanned Aerial Vehicles [UAVs] 1o take
photos for use In photogrammetry, the science of making measurements from photographs. Instru-
ments manufactured for UAVS could be mounted on unmanned flying platforms of various sizes and
types, such as octocopters. These machines are suitable for the full geodetic survey of a study site by
creating @ point clovd of measurements of nearly homogenous quality and accuracy. These detailed
point clouds (of variaus types of data) could be used in line with ortho photos etc. to obtain a com-
plex data system representing the study site,

Similarly to manned aerial surveys, UAVs are suitable 1o acquire three-dimensional digital mod-
els and artho photo mosaics for a certain area

About Electranic Total Station (ETS) Survey:

Atotal station (TS) or total station theodalite (TST) is an electronic/optical instrument used
for surveying and building construction. The total station is an electronic theodolite {transit] inte-
grated with an elecironic distance measurement (EDM) to read slope distances from the instrument
to a particular point, and an on-board computer to collect data and perform advanced coordinate
based calculations.

ETS is used for:

»  Angle Measurement.
#» Distance Moasurement
« Co-Ordinates Measurgment




SURVEY REPORT

Explanation of Abbreviations or Acronyms:

Abbreviation

or Acronym Explanation
UAv Unmanned Aerial Vehicle

KMZ Key Mark hole Language Zipped
DGPS Differential Global Position System
ETS Electronic Total Station Survey
CAD Computer Aided Drawing

DSM Digital Surface Model

DTM Digital Terrain Model

DEM Digital Elevation Model

Ortha Photo Stitched photos

GIS Geographical Information System
RF Antenna Radio Frequency Antenna

GPRS General Pocket Radio Service

RTK Real Time Kinematics




G2

ey -
=

BGPS; ELECTRONIC TOTAL STATION AWD UAV/ORONE BASED PHOTOGRAMMET &Y
& B SURVEY REPORT

o

procedure for Difierential Global Positioning System (DGPS) based boundary points identification
and coordinates data acquisition of the quarry Pit.

1. Collect Scanned copy of the original Blue print of lease execution sketch from Lessee.

2. Digitization of the Lease execution Sketch using Auto CAD or any other drafting application
before visiting quarry area.

3. In the presence of respective Hobli Surveyor and Junior Engineer, DMG, Kolar District identi-
ty ground control paints mentioned in the lease execution sketch and village Map.

4, DGPS instrument will have two part

« Base Station: This unit will be fixed in the open area and this instru-
ment will connect with 20 to 25 Satellites. After observation of at least
2 hours Temporary Bench Mark {TBM) is established near to the base
station using rover system. Every time the instrument is reset or re
started TBM point is updated to Base Station and base station will cor-
rect its reading accordingly.

« Rover or Stake out Unit: Rover is Mobile unit having DGPS reader which
will work on RTK and RF/GPRS Method for communication with Base
station.

5, Once Ground Control points are identified then these control point’s co-ordinates are col-
lected using DGPS instrument and are used to align the scanned lease execution sketch 1o
ground control points of respective survey numbers. This is called as fit to scale process

& Putt completion of fit to scale process, Revenue Surveyor will use chain method to arrive at

boundary points by offset and Bisect method.

Usirig Rover DGPS instrument co-ordinates and MSL of the boundary point is acquired,

Post-acquisition of point coordinate of lease area, CAD software assists the Hobli surveyor

and Juniar Engineer to verify points by showing the sketch in CAD software.

§. CAD software facilitates measuring distance between each points of the lease area and con-
trol points. Each point is finalized using scale fit digitized lease execution sketch by bearing
procedure in CAD software.

10. These ponts are finalized In the field by DGPS instrument once Hobli surveyor and Junior
Engineer, DMG, Kolar is satisfied after mapping all co-ordinates in the CAD software.

m =

Assumptions for arriving at Boundary Co-ordinates,

Lease execution sketch is showing extent and boundary points are correct
Lease Execution Sketch Provided to us is Considered as error free Sketch.
No dispute on Boundary Points between lessee and other Party.

Points shown by Revenue surveyor using chain method Is correct.

B oW
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SURVEY REPORT

Pracedure Followed for UAV/Drone based Photogrammetry Survey of the Bullding Stone Quarry

Keep reflecting Flex Sheet of 2 feet by 2 feet size on all boundary points identified through
DGPS survey in the quarry lease area.

Prepare KMZ file consisting of co-ordinates of all boundary points with extra coverage of
20% to 30% more than leased area.

Upload KMZ file to auto pilot mobile app and finalize the grid for UAV/drone flying. Provide
instruction to UAV to fly in the assigned grid with altitude of between 70m to 100m depend-
ing on the obstructions nearby.

Fly UAV in the assigned grid and capture images in fixed intervals,

UAV acquires the same data twice by flying in horizontal and vertical grids of the leased area
for improved quality.

Data collected from the field is processed through Drone Image processing application for
generation of ortho photo, Digital surface Model, Digital Terrain Model and Digital Elevation
Model.

Post Generation of DEM, DSM and Ortho Image, this data is used for calculation of cut val-
ume based on the level selected as cut area.

Ortho Image Is superimposed on GIS application along with boundary points to calculate ex-
tent of Encroachment.

Assumptions for arriving at Encroachment and Cut volume Calculation,

L]
H

Boundary points shown by lessee during fiying are correct.

No dispute on Boundary Points between lessee and other Party,

Boundary pillars are erected exactly over the points shown through DGPS points by compe-
tent authority to lessee.

3D image Volume calculation is executed by identifying the pit cut area based on the pit
opening line w.r.t layer change (Soil cap to Stone),

Cut volume data only consists of cut volume and has not considered geological aspects of
Mineral like Soft Rock, Soil cap over mineral and Wastages as per EC.

in case of dispute arising out of Volume arrived over our understanding of Cut volume line,
we will provide raw data of captured image and provide access to Data processing software
inarriving at exact starting of Pit Opening level for accurate pit volume generation.

This Report is prepared based on the Input provided by Respective Lease Owner,
Mines and Geology , Kalar District will verify this Report assessment before Proceeding on
DCB Notice.

Any Dispute arising out of this report anly Respective Lease Owner will be responsible as
this Report is prepared based on the Input provided by Respective Lease Owner,
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Map View of 3D Image

NAME: S. Kumar Q.L No.: 922
Lease Area: 4.0 acres Taluk: Mulabagalu District: Kolar
Report Date: 24-04-2018
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Map View of un-sutorised Slab CuttinglAs per Lease Dwner's Input)

NAME: 5.Kumar Q.L No.: 922

Lease Area: 4.0 acres Taluk: Mulabagalu District: Kolar
Report Date: 24-09-2018

Encroachment Area. 0.1 Acres {First Image)

Note:

1. Above Report assumes that Boundary pillars are erected by lease owner exactly on the
points where Revenue Department has identified boundary.

2. Above report is prepared based on the Input Provided by Respective Lease Owners,

3. Lease Owner has informed us that Un-authorised slab cutting by local People in North west
side of the lease boundary.

4, Lease owner would like to update the DMG that when survey was done before Quarrying
process the point was shown 30 meter towards north side.
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Pit and Encroachment volumes
| Leased | Encroach- Total Volume Exca- T:nl “:
Name of the Lessec No Areain | ment Area In | vated Both Within and Encraachad
* Acre Acres Outside Lease Area ' Area
5. Kumar - 922 4-00 0,10 33544 2869
Note:

1. Above conclusion is arrived based on the Input provided by Respective Lease Owner,
2. We will provide access to Drone data processing software if in case any dispute arising post
Submission of tnis repart,
3. Lease Owner has informed us that Un-authorised slab cutting by local People in North west side
of the lease boundary,
4. lease owner would like to update the DMG that when survey was done before Quarrying process
the point was shown 30 meter towards north side.




Leased Area in Acre

Encroachment Area In Acres

Total Volume Excavated Both With in and
Qutside Lease Area

Total Volume Excavated in Encroached
Area

Total Volume Excavated in Lease Area

Quantity Excavated With in Lease Area

Total Quantity Excavated in Encroached
Area

Total Quantity Excavated Both with inand
Outside Lease area

Quantity Excavated With in Lease Area
With Recovery of 95%

Taotal Quantity Excavated in Encroached
Area in MT Recovery of 95%

14

Fine paid for the encroached gquantity in
MT

Net Quantity Excavated in Encroached area
after deducting quantity for which fine
paid,

16

Total Quantity Excavated Both with in and
Outside Lease area

17

Audited Quantity in period of Lease

17A

Permit Taken in 17-18 & 18-19

18

Excess Quantity

19

Quantity of Scil Cap Excavated and
dumped near lease area in MT

Difference of Quantity of the Mineral with

20 | in the lease boundary

47067.25

Rovyalty for Quantity Excavated with in
lease area @60 per MT

2824035

Five times of the royalty for difference of
quantity with in leased area

14120175

Five times of the Royalty for the quantity
excavated in encroached area

2125929

Total Amount To Be Collected

16246104

.
)



NAME: S.Kumar
Lease Area: 4.0 acras
Report Date: 24-05-2018
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®  Quarry Boundary point Collection of
Reduced LevelAssessmant of Cuantity
Excavted bath with in and Outside leass
area and Encroachment Extent if any.

Submitted By Bl Tech Solutions
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Objective of the Survey:

* To collect the co-ordinate of Boundary Points of Building stone quarry under supervision of
Competent Authority.,

* To acquire reduced level of the Building Stone Cuarry.

* To acquire Aerial Imagery of the Quarry pit area.

* To analyse Extent of Encroachment area, Quantity of Mineral excavated both within and out-
side lease area.

* To Facilitate Competent authority to arrive at Demand Collection and Balance from Each
Quarry Area.

Methodology of Survey

Methods used to conduct the Survey: To meet the objective of this survey following methodology is
used for data acquisition:

* DGPS Based Boundary Data Collection in Real Time Kinematics Mode.
Post Collection of DGPS data UAV based Photogrammetry survey ks conducted to acquire im-
agery for Encroachment and cut volume analysis.

* Post Identification of Boundary points reduced level data is acquired from the fisld through
Electronic Total Station Survey.




About DGPS Instrument in Real Time Kinematics Mode:

DGPS (Ditferential GPS) k& essentially a system to provide positional corrections to GP5 sig-
nals. DGPS uses a fised, known position to adjust real time GPS signals to eliminate pseudo range
errors. An important point to note is that DGPS corrections improve the accuracy of position data only.

Real-time kinematic (RTK) positioning is a sateflite navigation ed to enhance the precision of position
data derived from satellite-based positioning systems (global navigation satellite systems- GNS5). It
uses measurements of the phase of the signal's carrier wave in addition to the information content of
the signal and relies on a single reference station or interpolated virtual station to provide real-time
corrections, providing up to centimeter -level accuracy, With reference to GPS in particular, the system
is commonly referred 10 as carrier-phase enhancement, or CPGPS.™ It has applications in land sur-
vey, hydrographic survey, and in consumer unmanned aerial vehicle navigation.

About UAV/Drone based Photogrammetry Survey:

Unmanned Aerial Photogrammetric Survey is the use of Unmanned Aerial Vehicles {UAVs) to take
photas for use in photogrammetry, the science of making measurements from photographs. Instru-
ments manufactured for UAVs could be mounted on unmanned flying platforms of various sizes and
types, such s octocopters. These machines are suitable for the full geodetic survey of a study site by
ereating 2 point cloud of measurements of nearly homogenous quality and accuracy. These detailed
point clouds {of various types of data) could be used in line with ortho photos etc. to obtain a com-
plex data system répresenting the study site

Similarly to manned aerial surveys, UAVs are suitable to acquire three-dimensional digital mod-
els and ortho photo mosaics for a certain area

About Electronic Total Station (ETS) Survey:

A total station [TS] or total station theodolite (TST) is an electronic/optical instrument used for sur-
veying and building construction. The total station is an electronic theodolite (transit] integrated with
an electronic distance measurement (EDM) to read slope distances from the instrument 1o a particular
point, and an on-board computer to collect data and perfarm advanced coordinate based calculations.

ETS is used far:

*  Angle Measurement.
Distance Measurément
Co-Ordinates Measurement




Explanation of Abbreviations or Acronyms:

uAv Unmanned Aerlal Vehicle

KMZ Key Mark hole Language Zipped
DGPS Differential Global Position System
ETS Electronic Total Station Survey
DSM Digital Surface Mode!

0T™M Digital Terrain Model

DEM Digital Elevation Model

Ortho Photo Stitched photos

GIS Geographical Information System
RF Antenna Radio Freguency Antenna

GPRS General Pocket Radio Service
RTK Real Time Kinematics




Procedure for Differential Global Positiening System [DGPS) based boundary points identification
and coordinates data acquisition of the quarry Pit.

1
e

2.

Collect Scanned copy of the original Blue print of lease execution sketch from Lessee.
Digitization of the Lease execution Sketch using Auto CAD or any other drafting application
before visiting quarry area.

In the presence of respective Hobli Surveyor and Junior Engineer, DMG, Kolar District Identify
ground control points mentioned in the lease execution sketch and village Map.

DGPS instrument will have two part

= Base Station: This unit will be fixed in the open area and this instrument
will connect with 20 to 25 Satellites. After observation of at least 2 hours
Temporary Bench Mark {TBM) is established near to the base station us-
ing rover system, Every time the instrument Is reset or re started TBM
point is updated to Base Station and base station will correct its reading
accordingly.
= Rover or Stake out Unit: Rover is Mobile unit having DGPS reader which
will work on RTK and RF/GPRS Method for communication with Base sta-
fion,
Once Ground Control poimts are identified then these control point’s co-ordinates are col-
lected using DGPS instrument and are used to align the scanned lease execution sketch to
ground control points of respective survey numbers. This is called as fit to scale process
Post completion of fit 1o scale process, Revenue Surveyor will use chain method to arrive at
boundary points by offset and Bisect method.
Using Rover DGPS instrument co-ordinates and MSL of the boundary point is acquired,
Post-acquisition of point coordinate of lease area, CAD software assists the Hobli surveyor and
lunier Engineer to verify points by showing the sketch in CAD software.
CAD software facilitates measuring distance between each points of the lease area and control
points. Each paint is finalized using scale fit digitized lease execution sketch by bearing proce-
dure in CAD software.

10, These paints are finalized in the field by DGPS instrument once Hobli surveyor and Junior En-

gineer, DMG, Kolar is satisfied after mapping all co-ordinates in the CAD software.

Assumptions for arriving at Boundary Co-ordinates,

S b Rd s

Leaze expcution sketch is showing extent and boundary points are correct.
Lease Execution Sketch Provided to us is Considered as error free Sketch.
No dispute un Boundary Points between lessee and other Party,

Points shown by Revenue surveyor using chain method is correct.




PHOTOGRANIMETRY

Procedure Followed for UAV/Drone based Photogrammetry Survey of the Building Stone Quarry Pit

1.

Keep reflecting Flex Sheet of 2 feet by 2 feet size on all boundary points identified through
DGPS survey in the guarry lease area.

Prepare KMZ file consisting of co-ordinates of all boundary paints with extra coverage of 20%
to 30% more than leased area.

Upload KMZ file to auto pilot mobile app and finalize the grid for UAV/drone flying. Provide
instruction to UAV to fly in the assigned grid with altitude of between 70m to 100m depending
on the abstructions nearby,

Fly UAV in the assigned grid and capture images in fixed intervals,

UAV acquires the same data twice by flying in horizontal and vertical grids of the leased area
for improved quality.

Data collected from the field is processed through Drone Image processing application for
generation of ortho photo, Digital surface Model, Digital Terrain Model and Digital Elevation
Maodel.

Post Generation of DEM, DSM and Ortho Image, this data is used for calculation of cut volume
based on the level selected as cut area.

Ortho Image is superimposed on GIS application along with boundary paints to calculate ex-

tent of Encroachment.

Assumptions for arriving at Encroachment and Cut volume Calculation,

Boundary points shown by lessee during flying are correct,

No dispute on Boundary Points between lessee and other Party.

Boundary pillars are erected exactly over the points shown through DGP5 points by competent
authority to lessee.

ID image Volume calculation is executed by identifying the pit cut area based on the pit open-
ing line w.r.t layer change [Soil cap to Stane),

Cut volume data only consists of cut volume and has not considered geological aspects of
Mineral like Soft Rock, Soil cap over mineral and Wastages as per EC.

In case of dispute arising out of Volume arrived over our understanding of Cut volume line,
we will provide raw data of captured image and provide access to Data processing software
in arriving at exact starting of Pit Opening level for accurate pit volume generation.
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Procedure far conducting Electronic Total Station Survey:

Acquisition of Reduced Level data in the quarry pit.
Acguisition of Boundary points.

Acquisition of Public Infrastructure if any.

Post coliection of Levels contours are drawn at 1 M Interval,
Setting up of Temporary Bench Mark for future reference.

L 2 o

ASSUMmprions,

1. Boundary points shown by lessee during ETS survey are correct.

2. Nodispute on Boundary Points between lessee and other Party,

3. Boundary piliars are erected exactly over the points shown through DGPS points by competent
authority 1o lessee,




Procedure Followed for UAV/Drone based Photogrammetry Survey of the Building Stone Quarry Pit.

P

Keep reflecting Flex Sheet of 2 feet by 2 feet size on all boundary points identified through
DGPS survey in the quarry lease area.

Prepare KMZ file consisting of co-ordinates of all boundary points with extra coverage of
20% to 30% more than leased area,

Upload KMZ file to auto pilot mobile app and finalize the grid for UAV/drone flying. Provide
instruction to UAV to fly in the assigned grid with aititude of between 70m to 100m
depending on the obstructions nearby.

Fly UAV in the assigned grid and capture images in fixed intervals.

UAV acquires the same data twice by flying in horizontal and vertical grids of the leased area
for improved quality.

Data collected from the field is processed through Drone Image processing application for
generation of Orthophoto, Digital surface Model, Digital Terrain Madel and Digital Elevation
Model.

Past Generation of DEM,DSM and Ortho Image, this data is used for calculation of cut
volume based on the level selected as cut area.

Ortho Image is superimposed on GIS application along withboundary points to calculate
extent of Encroachment.

Assumptions for arriving at Encroachment and Cut volume Calculation,

Boundary points shown by lessee during flying are correct.

No dispute on Boundary Points between lessee and other Party.

Boundary pillars are erected exactly over the points shown through DGPS points by
competent authority to lessee.

Using 3D Image Volume calculation is executed by identifying the pit cut area based on
selecting pit opening line depending on the visibility of layer change.

Cut volume data only consists of cut volume and has not considered geological aspects of
Mineral like Soft Rock, Soil cap over mineral and Wastages as per EC.

In case of dispute arising out of Volume arrived through over understanding of Cut volume
line, We will provide raw data of captured image and provide access to Data processing
software in arriving at exact starting of Pit Opening level for accurate pit volume generation,




NAME: GVV Constructions
Village: Devarayasamudra
Report Date: 24-7-2018

Lease Area: 5 acres

Ortho Image
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NAME: GVV Constructions
Village: Devarayasamudra
Report Date: 24-7-2018
Lease Area: 5 acres

iD Image.

Survey No. 199
Taluk:Mulabagulu

Q.L No.: 873
District:Kolar
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NAME: GVV Constructions
Village: Devarayasamudra
Report Date: 24-7-2018
Lease Area: 5 acres

Map View of Encroachment Area

Survey No. 199
Taluk: Mulabagulu

Q.L No.: B73
District: Kolar

oval by local village
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NAME: GVV Constructions
Village: Devarayasamudra
Report Date; 24-7-2018
Lease Area: 5 acres
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MAP View of 2006 Satellite Imagery

Survey No. 199
Taluk:Mulabagulu

Q.LNo.: 873
District:Xolar
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LECTRONIC TOTAL STATION AND UAV/DRONE BASED PHOT

SURVEY HEPORT

REPORT ON DCB{DEMAND COLLECTION & BALANCE)

DCB DETAILS
SLND. | PARTICULARS
Name of the Lesses GVV Construc-
1 tions

2 | Date of Lease Grant

3 | Lease No.

4 | Leased Area In Acre

5 | Encroachement Area In Acres

Total Volume Excavated Both With in and
Outside Lease Area

Tatal Valume Excavated in Encroached
Area

Total Valume Excavated in Lease Area

Quantity Excavated With in Lease Area

10

Taotal Quantity Excavated In Encroached
Ares

11

Total Quantity Excavated Both with in and
Cutside Lease area

12

Quantity Excavated With in Lease Area
With Recovery of 95%

£9999.8

13

Total Quantity Excavated in Encroached
Area in MT Recovery of 95%

14

Fine paid for the encroached quantity in
mMT

15

Net Quantity Excavated in Encroached
area after deducting quantity for which
fine paid.

16

Total Quantity Excavated Both with in and
Outside Lease area

764218

i 17

Audited Quantity in period of Lease

17A

Permit Taken in 17-18 & 18-19

18

Excess Quantity

55600.2

19

Quantity of Soil Cap Excavated and
dumped naar lease area in MT

20

Difference of Quantity of the Mineral with
in the lease boundary

21

Royalty for Quantity Excavated with in
lease area @60 per MT

22

Five times of the royalty for difference of
quantity with in leased area

23

Five times of the Royalty for the quantity
excavated in encroached area

24

Total Amount To Be Collected
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SopEed gad, NH-75 (04), ooz, gatond-563103

Office of the Senior Geologist, Dept. of Mines & Geology, Room No. S3& S3A, 2™ Floor, Zilla
Adalitha Bhavan, NH-75 (04), Kumbarahalli, KOLAR-563103

-soew: sgkolar@gmail.com Beowerd: 08152-243547
No.SG/DMG/Kolar/NGT/2021-22/ Date:13-12-2021
To,

The Nodal Officer and Joint Director
South Zone, Department of Mines and Geology
Mysore-

Respected sir,

Sub: Submission of Environmental Compensation
to Quarries granted in Devarayasamudra
Sy.No.199.

e o e e

With reference to the Subject and the OA No. 85/2021 (S2)
submitted at Hon'’ble National Green Tribunal in the matter of
M/s Parisara Hitharakshana Samithi V/s Union of India and
others, the Hon'ble Court had given order dated 18t November
2021, to Calculate and submit a compliance report regarding the
assessment of Environmental degradation and the Action taken

by the concerned departments.

The details of quarry leases and stone crusher licenses
granted in Sy.No.199 of Devarayasamudra and Sy.No.64 of

Yalagondanahalli are given in the table as follows:



List of Quarry Leases in Sy.No.199 of Devarayasamudra and
Sy.No.64 of Yelagondanahalli Villages:

List of Quarry Leases in Sy.No.199 of Devarayasamudra

Extent
SL.
Name In Period Remarks
No.
acres
1. | GVV Construction. 5.00 20 vyears from | Working
17.09.2008
QL.B873
2. | S.Kumar QL.922 4.00 20 years from Working

acres 01.02.2010

3. |T.V.Srinivas QL.928 2.00 20 Years from | Working
12.04.2010

4, |P.M.Granites 1017 10.00 10 Years f{rom |Idle
29.08.2016

PM.J Constructions | 10,00 10 Years from |ldle

_Ut

Export Pvt Ltd. 29.08.2016.
6. | K.Srirama 10.00 |10 Years from |Idle =1
19,03.2020.
7. | M/s.United Infra 10.00 QL Not | E.C. not
Executed submitted
8. | M/s.United Infra 10.00 QL Not | E.C. not

Executed submitted
A — | — |
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List of Quarry Leases granted in Sy.No.64 of Yelagondanahalli

1. | M/s. Balaji Granites 10.00 10 Years from | Working
23.08.2008

2. | M/s SVS Associates 6.00 30 Years  from | Working
27.08.2008

The List of Stone Crushers granted in Devarayasamudra and

Yelagondanahalli villages.

List of Stone Crushers granted in Devarayasamudra village

sL Sy.No.
. Form-C No. &
Name [ Land Type P i Validity
ate of gran
No. extent
1 cvv Stone 758 Patta Land 89/2018-19 09.01.2024
Crusher.
2.00 (NA 10.01.2019
Converted)
2. Millenium 792 Patta Land 03/2018-19 31.03.2024
Crusher
1.14 (NA 10.05.2019
Converted)

Stone Crusher Licenses granted in Yelagondanahalli

Converted)

3. | Balaji Crusher | 69 [ Patta Land(NA | 84/2018- | 25.12.2023
' Converted) 1926.12.2018
4. | SVS & Associates 68 Patta Land(NA | 85/2018-19 13.11.2023
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The production details and the Royalty collection details for the

above 8 leases are as follows: -

Extent Total
SL. Production | Royalty
Name In Grant Date | Period
No. Of Building Paid
acres Stone
1. | GVV Construction. 5.00 | 17.09.2008 | 20 |70100 3223000 |
QL.873
2. | S.Kumar 4.00 | 01.02.2010 | 20 |[249900 5626000
QL.922
3. | T.V.Srinivas 200 |12.04.2010 | 20 |104100 6021000 |
QL.928
4. | P.M.Granites 10.00 | 20.08.2016 | 10 |Idle Quarry
QL. 1017
5. | PMJ Constructions | 10.00 20.08.2016.| 10 |[Idle Quarry
Export Pvt Ltd. QL.
1018
6. | K.SriramaQL.1024 | 10.00 | 19.03.2020 | 10 |Idle Quarry
7. | M/s.United Infra 10.00 | QL Not Executed
8. | M/s.United Infra 10.00 | QL Not Executed
M/s. Balaji Granites | 4.00 |23.08.2008 | 10 |70100 3223000 |
10. [ M/s SVS Associates | 6.00 |27.08.2008 | 30 | 104200 5626000 |

Further, in the 2017-18, The Department had carried out Drone-Based

DGPS and TOTAL Station Survey to assess the Total Quantity of Minor

mineral Removed by the quarry owner in the Quarry Leased areas. On

verification of the Drone survey Reports the excess quantity removed by the

owner is assessed and as per the p

rovisions of sub rule 44 of Karnataka

Minor Mineral Concession Rules-1994, Royalty and Penalty of 5 five times of
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royalty. The royalty and five times of Royalty as penalty imposed and the

collection details are as follows: -

Excess Royalty + | Royalty +
Extent Total quantity Penalty Penalty
SL. Name Production | removed imposed Paid by
o In | of Building | as per the
RC1os Stone. DRONE Quarry
survey owner
1. | GVVConstruction.QL.873 | 5.00 | 70100 6422 19,26,600 | 19,26,600
2. | S.Kumar QL.922 4.00 | 249900 54153 1,62,45,900 | 32,49,180
(Royalty
paid)
3. | T.V.SrinivasQL.928 2.00 | 104100 0 0 0
4. | P.M.Granites 1017 10.00 | Idle
Quarry
5. | PMJ Constructions | 10.00 | Idle
Export Pvt Ltd. Quarry
6. | K.Srirama 10.00 | Idle
Quarry
7. | M/s.United Infra 10.00 | Idle
Quarry
8. | M/s.United Infra 10.00 | Idle
Quarry
9. | M/s. Balaji Granites 10.00 | 70100 3690.53 | 13,28,559 13,28,559
10, | M/s SVS Associates 6.00 | 104200 10455.51 | 37,63,953 | 37,63,953

e
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State Level Environment Impact Assessment Authority-Karnataka

(Constituted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986)

No. SEIAA | EAA 2021 Date: 02.12.2021
To,

The Joint Director and

Nodal Officer for Joint Committee.
Department of Mines and Geology,
South Zone, Mysore.

Respected Sir,

Sub:- Submission of Environmental Compensation to violation of earlier
EC conditions.

Ref:- Hon'ble NGT order dated 18™ Nov 2021 and 03.09.2021
0.A No 85/2021(SZ)

EEmE®

This has reference to the order dated 18" Nov 2021 and 03.09.2021 of Hon' ble
National Green Tribunal (SZ) in the OA No 85/2021(SZ) in the matter of M/s Pansara
Hitharakshana Samithi V/s Union of India and Others, where in Hon'ble NGT have
directed to submit the further report by the committee.

The Environmental Compensation for non compliances to the earlier Environmental
Clearance conditions calculated based on the judgement in Common Cause Vs. Union of
India & Ors. (2017) 9 SCC 499 dated 02.07.2017and polluters pays principle is attached
with this letter for submission to the Hon'ble NGT(SZ) Chennai.

Yours faithfully,

s%h%wm _

SEIAA, Kamataka

Room Neo. 706, Tth Floor, 4th Gate, M.S. Building, Bangalore - 560 001 Phone - 0B0-22032457 Fax : 080-22254377
Waebsite - hitp://environmentclearance.nic.in http:/seiaa kamataka.gov.in e-mail : msselaakamataka@gmail.com
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Calculation of Environmental Compensation for non compliances to the

EC conditions with regard to the Joint Committee appointed by Hon’ble

National Green Tribunal (NGT, SZ Chennai) vide order dated 18" Nov
2021 and 03.09.2021 O.A No 85/2021(SZ)

Details of grant of ECs, mined quantities as per DMG and other details for the

quarry projects under the OA 85 0f 2021
Sl | Name of the lease | EC Extent | Quantity Royalty | No of days of non
No | holder issued | in mined in Rs compliance till
date acres | after issue inspection  of the
of EC as project sites by the
per DMG joint committee i.e
on 28" June 2021
1 | Mis G.V.V | 18.07.2 | 5-00 | 40000 60.00 710
Constructions 019
2 | M Balaji | 19.08.2 | 4-00 | 20000 70.00 687
Granites 019
3 |Ms S V S|03.092|6-00 |55000 70.00 295
Associates 020
4 | SriTV Srinivas | 19.08.2 [ 2-20 | 80600 70.00 687
019
5 | Sri S Kumar 19.08.2 | 2-20 176200 70,00 687
019
6 | M/s P M Granites | 05.03.2 | 10-00 | nil nil Nil
Exports Pvt Ltd 016
|7 |Mis P M 111503211000 {nil  [Nil  |mil
Constructions Pvt | 016
Lid
8 | M/s Manjula Bran | 27.05.2 | 10-00 | nil nil Nil
Traders 016
I) Environmental : ed on judgement in “Comye ause Vs, Union

India & Ors. (2017) 9 SCC 499"

The case relates to mining activity covered under EIA, 1994 and ElA, 2006(i.¢ mining in
more than 5 ha). Following are the directions contained in the Judgement dated
02.07.2017 of Hon'ble Supreme Court in Common Cause Vs. Union of India & Ors. (2017)
98CC 499;




& 5l

" (3) Any iran ore or manganese ore cxtracted contrary to EIA 1994 or EIA 2006 would
constitute illegal or wmlawful mining (as wnderstood and interpreted by us) and
campemarirm-::ﬁﬂﬂ% of the price of the mineral should be recovered from 2000-200]
onwards in terms of Section 21(3) of the MMDR Act, if the extracted mineral has been
disposed of. In addition, any rent, rovalty or tax for the period that such mining activity
was carried out outside the mining lease area should be recovered

f6) With effect from 14th September, 2006 all mining projects having a lease area of 5
hectares or more are reguired to have an EC. The extraction of any mineral in such a case

withow an EC would amount ta illegal or unfawful mining attracting the provisions of
Section 21(3) of the MMDR Act.

{7) For a mining lease of iron ore or manganese ore of less than 5 hectares area, the
pravisions of EI4 1994 will continue 1o apply subject 1o EIA 2006."

In view of the above judgement, 100 % of the price of this material and Royalty need to be
recovered, According to DMG, the price of the material of Royalty Rate till 30™ June 2020
Rs 60.00 per Metric ton and from 1™ July 2020 to till date Rs 70.00 is considered.

a) M/s GV V Constructions:-

Environmental Compensation = 100% Price of the material mined = 40000 x 60 = Rs
24,00,000.00( Twenty Four Lakh Rupees Only)

b) M/s Balaji Granites:-

c)

Environmental Compensation = 100% Price of the material mined = (4000 x 60 = Rs
24,000.00) + (25000 x 70 = Rs 17,50,000.00) = 17,74,000.00 (Seventeen Lakh Seventy
Four Thousand Rupees Only)

M/s S V S Associates:-

Environmental Compensation = 100% Price of the material mined = 55,000 x 70 = Rs
38,50,000.00 (Thirty Eight Lakh Fifty Thousand Rupees Only)

d) Sri TV Srinivas :-

Environmental compensation = 100% Price of the material mined = (29,300 x 60 = Rs
17,58,000.00) + (51,300x70 = Rs 35,91,000.00) = Rs 53,49.000.00 ( Fifty Three Lakhs
Forty Nine Thousand Rupees Only)
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€) SriS Kumar:-
Environmental compensation = Price of the material mined = (91,096 x 60 = Rs

54,65,760.00) + (1,35,104 x 70 = Rs 94,57,280.00) = Rs 1,49,23,040.00(One Crore Forty
Nine Lakhs Twenty Three Thousand Forty Rupees Only)

N ui"MmmmMmM@umm

The environmental compensation based on the ‘Polluter Pays Principle’

EC=PIxNxRxSxLF

Where P is Pollution Index (Red-80, Orange-50, and Green - 30),
N is No of days, R is Factor of Rupees (between 100-500),

8 is Size (Big-1.5, medium-1.0 and small- 0.5) and

LF is Location Factor (less than 5 million -1 25, 5to 10 million 1.5 and
10 million- 2)

Pl is considered as 50, R is considered as 200 (average) and S is 0.5, and LF is 1 .25.
a) M/s G V V Constructions:-

Environmental Compensation= 50 x 710 x 200 x 0.5 x 1.25 = Rs.44,37,500.00(Forty
Four Lakhs Thirty Seven Thousand Five Hundred Rupees Only)

b) M/s Balaji Granites:-

Environmental Compensation= 50 x 687 x 200 x 0.5 x 1.25= Rs.42,93,750.00(Forty
Two Lakhs Ninety Three Thousand Seven Hundred Fifty Rupees Only)

€) M/s SV S Associates:-

Environmental Compensation= 50 x 295 x 200 x 0.5 x 125 = Rs.18,43,750.00
(Eighteen Lakhs Forty Three Thousand Seven Hundred Fifty Rupees Only)

d) Sri TV Srinivas:-

Environmental Compensation= 50 x687 x 200 x 0.5 x 1.25= Rs,42,93,1.‘rﬂ.ﬁﬂtFm1}r
Two Lakhs Ninety Three Thousand Seven Hundred Fifty Rupees Only)




¢} SriS Kumar:-

Environmental Compensation= 50 x687 x 200 x 0.5 x 1.25= Rs.42,93,750.00 (Forty
Two Lakhs Ninety Three Thousand Seven Hundred Fifty Rupees Only)

So, Environmental Compensation works out to be as follows:-

SL No. | Name of the Quarry owner As per “Common | As per “Polluters
cause Vs Upion of | pay principle” in
India & others™ in | Rs
Rs
| M/s G.V.Y Constructions 24.00,000.00 44.37.500.00
2 M/s Balaji Granites 17.74,000.00 42.93,750.00
3 M/s S V S Associates 38.50,000.00 18.43.750.00
3 Sri T V Srinivas 53,49,000.00 429375000
5 Sri S Kumar 1,49.23,040.00 42.93,750.00
a
Jororp
SEIAA, Karnataka
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GOVERNMENT OF INDIA
Qe e v Srwary SR A
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE

FHfeaa e ey
INTEGRATED REGIONAL OFFICE
Kendrlya Sadan, IVth Floor, E& F Wings, 17" Main Road,
lind Block, Koramangala, Bangalore - 560 034.
Tel.No.0BD-25635902, E. Mail: rosz.b le.in

Il

EP/FCCSA/[12.7/647/KER f .9-9'5? Dated: 14.12.2021

To

The Member Secretary,

State Environmental Impact Assessment Authority (SEIAA)
Dept of Forest, Ecology and Environment

Government of Karnataka

Room no 709, 7th Floor 4th Gate

MS building, Bangalore 560 001

Sub: OA-No.85 of 2021 Filed by M/s. Parisara Hitharakshana Samithi, Karnataka Vs Union of India
and Others in the Hon'ble NGT (5Z) - Reg.

Dear Sir,

This has reference to the subject mentioned above. Based on the direction of the Hon'ble NGT, a
report has been filed by the Joint Committee wherein it was reported that “The quarry outhorities have not
submitted the mandatory Half Yearly EC compliance report to the concern departments and there are certain
non- complionces/violations of EC conditions as noted by the Joint Committee comprising of a representative
from SEIAA, Karnatoka during its inspection held on 28.06.2021 along with en Officer from this Regional
Office, who is currently tested Covid- 19 Positive and undergoing medical treatment.

Based on the deliberations of the Joint Committee in its meeting held on 13.12.2021 and also based
on discussions with Member, SEIAA, it is noted that there were certain violation af EC conditions like no
maintenance of benches, no buffer zone, no fencing, no CSR/ CER activities etc. and accordingly, this office
has issued Notices to all the Quarries and directed them to submit their Action Taken Report (ATR) within
one month, As per records verified, it is noted that no Quarry Authority have been submitting HYCRs on a
regular basis which Is a Non-Compliance as per one of the General Conditions in EC.

Further, Hon'ble NGT vide order dated 18.11.2021 while constituting the Joint Committee directed
to examine and submit a report including action taken and environmental compensation, if there are any
violations, Since there were non- compliances/ violations of EC condition as per observations of Member
from SEIAA, Karnataka as noted during the Joint Committee Inspection on 28.06.2021, you are kindly
requested to consider taking appropriate action against the project authorities as felt deemed fit, as SEIAA is
empowered to act against such violations/non-compliances as per 5.0 637 (E) dated 28.02. 2014.

This issues with the approval of Competent Authority.
Yours faithfully

=§~ \ﬁmﬂ}iﬁ&
(Dr. Murali Krishna) *
Scientist ‘E'
Copy to:

1. The Joint Director, Nodal Officer for Joint Committee in OA No. 85 of 2021, Departrnent of Mines and
Gealogy, South Zone, Mysore, Karnataka. (Email: jdszmysore@gmail.com; spkolar® gmail.com)
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EP/FCCSA/12.7/647/KER !?, ‘;.TL‘:%1 Dated: 14.12.2021

Ta

The Joint Director

Nodal Officer for Joint Committee
Department of Mines and Geology,
South Zone, Mysore, Karnataka

Sub: Inputsin OA-No.85 of 2021 Filed by M/s. Parisara Hitharakshana Samithi, Karnataka Vs Union of India
and Others in the Hon'ble NGT (SZ) - Reg.

Dear Sir,

This has reference to the Order of Hon'ble NGT dated 18.11.2021 and 03.09.2021 in OA No. BS of
2021, | am directed to inform that concerned Member of the Joint Committee Smt. R. Padmawathe, DIG Is
unwell and infected with Covid-19 and undergoing medical treatment and accordingly, | have been directed
to communicate these inputs on her behalf,

As per the discussions held in Joint Committee meeting held on 13.12.2021 and after perusal of relevant
records and also based on inputs received from the Member, SEIAA who have visited the Quarry sites along
with Member from this Office on 28.06.2021, the following Is submitted:

1) As per the verified records, it is noted that no quarry proponents are submitting their half Yearly
Compliance Reports (HYCRs) to this regional office which is a Condition (General Condition No.13)
stipulated In Environmental Clearance (EC) granted to the projects. Accordingly, non-submission of
HYCRs is @ major non-compliance.

2) All the project proponents (quarries] listed In this instant OA No. 85 of 2021 have been issued notices
to submit their latest HYCR within a period of one month.

3} Further, since the ECs are issued by State Environmental Impact Assessment Authority (SEIAA),
Karnataka, vide this office letter No. EP/FCCSA/12.7/647/KAR dated 14,12.2021, SEIAA have been
requested to take appropriate enforcement action as per the powers conferred to them vide 5.0 637
(E) dated 28.02. 2014 as certain violations to EC conditions have been noted by the Member SEIAA
during the loint Committee inspection held on 28.06.2021.

This issues with the approval of Competent Authority.
Yours faithfully

é\ wmﬂi\. ' k":‘&ﬂ
(Dr. Murali Krishna)

Scientist ‘£’
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